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CORRIGENDA

In the Parliamentary Debates (Part 1—Questions and Anifwers ) Fourth Session of 
Parliament,^! 001,

In Volume IX,—

1. No. 7, dated the 16th August, 19fil,—

? 0 , ‘ ‘ ifqT »T P T ^ ? r^ ” *H t i ( l

F H ” I

2. No. 8, dated the 17th August, 1861,—

(i) Col. 370, line 14 from bottom/or “and** read "any**,
(ii) Col. 380, delete the existing line 13 and between lines 16 and 10 insert new line **8ub«

jeot. The Central Tractor Organisation**.
(iii) Col. 381,/or the existing line 18 from bottom aubatUute the new line **tui  ̂(Shri K. M.

Munshi): (a) It is**. •

3. No. 12, dated the 22nd August, 1961,—

4. No. 13, dated the 23rd August, 1961,—

(i) ^ iT  tPrt ‘ -Prrfff”  % ^  i f  i
(ii) Col. 612 for the existing line 4 from bottom read “July-Deoember, 1061-—Januarjr* 

June**.

6. No. 16, dated the 28th August, 1961,—

(i) Col. 723, line 12 for the figures “ -14,86** read “  14,86**.
(ii) Col. 727, liie 8 for the figures “ 88,87** read “ 88,872**. *

6. No. 19, dated the 31st August, 1961,—

<JHo, V  “ iffft”  % W R  7T sftr s W T f w  ?VS “ ifrc  %

'TT TO ̂  ftrWB” if, I
7. No. 20, dated the 3rd September, 1961,—

% qft?r “ m r” % if.
8. No. 22, dated tiie 0th September, 1061,—,

Cd. 1014, line 15 for the figures “ 36,00,000” read “ 36,00,000".

9. No. 24, dated the 7th September, 1961,—
(i) Col. 1116, line 8/or the words “ Laid on the Table** read “ House**.
(ii) Col. 1116, line 26 from bottom/or “word** read “ work**.
(iii) Col. 1119, transpose the existing lines 7 and 16.

10. No. 29, dated the 16th September, 1961,—
(i) Col. 1327 from bottom line 6 for “Teteorotogioal** read “Meteorologioal’*., and line

7 f ^  “ in 3 : 2** read “ is 3 03**.
(ii) CoL 1336, line 2 from bottom/or **convering** read “ covering**.
( iii) CoL 1343, line 7 from bottom/or “by** read “ to” .

(iv ) -



11. No. 80. dated th« 17th September, lOSI,—

Col. 1400, line 11 from bott«n/or “ RECON-”  rtad "Re. 00N-",

12. Ko. 81. dated the 18th September, IM l,—

Col. 1484, line 16/or “miles”  nad “ mills’*.

18. No. 82, dated the m b  September, 1961,—

(i) Col. ISOS, between existing lines 23 and 24 from bottom inmt new line *‘beiog found
with mon^ is not” .

(ii) Col. 1610, line 18 from bottom/br “July. 1961”  rtad “ 1st July, 1961” .

(v) i
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The Houife met at Half Past Eight 
of the Clock.

IM r . D eputy-Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS 

W o r k s h o p  f o r  D.T.S.

»1138. Shri Sidhva: Will the Minis
ter of Transport be pleased to state:

(a ) whether a workshop for the 
D.T.S has been set up;

(b) if so, at what cost; and
(c) how many buses have deteriora

ted for want of overhauling the 
machines during the last three years?

Tbf  ̂ Minister of States, Transport 
and Railways (Shri Gopalaswaml):
(a ) and (b). The Delhi Road Trans
port Authority has prepared a plan 
for setting up a new workshop con
forming to modern standards at an 
estimated cost of Rs. 20 lakhs.

(c) It is difficult to say to what 
extent deterioration of buses is attri
butable solely to inadequacy of work
shop facilities, as several other factors 
are involved.

Shri Sidhva; May I know when this 
workshop is likely to be started arid 
when it is likely to be completed, and 
also whether in the absence of any 
such workshop other arrangements 
exist for overhauling these buses?

Shri Gopalaswami: The site for the 
workshop has been decided mi. It is 
being got ready, and orders for plant 
and machinery have been placed 
through the Director General of 
Supplies and Disposals. At present 
there are three small workshops, one 
central and two depot workshops. At 
the central workshop major jobs are 
attended to; at the depot workshops 
routine maintenance and minor repairs 
are attended to.
273 P.S.
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Shri Sidhva: May I know what is 
the average life of these buses snd for 
how long have they been actually 
working and how many of them are 
out of commission partially or wholly?

Shri Gopalaiiwami: I am afraid I am 
not in a position to give the average 
life. These buses huve been renewed 
to a considerable extent during the 
last two years and the percentage of 
the number of buses that are sick has 
come down a bit.

Shri Sidhva: May I know whether 
the contemplated purchase of diesel
oil buses for economical reasons has 
been completed and if so what is the 
number purchased and how are they 
functioning?

Shri Gopalaswami: T should, like to 
have notice for that question.

Surveyors in  B ombay

*1139. Shri Sidhva: Will the Minis
ter of fi'ood and Agricultiire be plc-as-
ed to state:

(a) whether Government have ap
pointed surveyors in Bombay to sur
vey food grains imported in that port;

(b) whether survey work is given 
to  a n  in d iv id u a l  o r  to an  asvSoclatlon;

(c) what were the reports of the 
surveyors regarding shipment of food 
grains (milo) received from U.B.A. 
per ss. ‘Edward W. Scripps* in Aergust,
1951, also regarding 10652 bags of 
Karachi rice imported per s.s. *Sara- 
swati’ which arrived in August and 
also 8665 bags of Pakistan rice import
ed per s.s. ‘Bharat* which arrived In 
July, 1951;

(d) whether these reports Indicate 
conformity of supply with the terms 
and conditions of the agreement and 
purchase order; and

(e) whether any steps are taken, for 
claiming compensation in case of non
conformity with the agreement and If 
so, what claims have been preferred?

The Deputy Minister of Food and 
Airrikultare (Shri Thintmala Rao>:
(a) Yes. Arrangements were made
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with an Association connected with the 
trade in foodgrains, as an experimental 
measure for 3 months to draw samples 
of foodgrains Irom certain shipments 
arriving at Bombay.

(.b) An Association.
(c) The reports gave the percentuijts 

of dirt and foreign matertal, broken:;, 
damaged and weevillec grains found 
by them in the samples drawn an(4 
analysed by them.

(d) In the conditions of international 
trade prevailing at present, grain has 
to be purchased on the basis of 
inspections carried out in the country 
of origin at the time of despatch. No 
claims for rebates on account of 
quality can be made on the basis of 
reports made by the Association at the 
port of destination. These reports are 
used by us for bringing to the notice 
of inspecting authorities, at the port of 
despatch any important differences 
that may be found.

(e) Government of India were en
titled to realise about Rs. 14,000 in 
respect of the rice shipped per s. s. 
Saraswati.

Shri Sidhva: What is the answer to 
part (c)?

Shri Thirumala Rao: The reports 
gave the percentages of dirt and 
foreign material, brokens. damaged 
and weevilled grains found by them in 
the samples drawn and analysed by 
them.

Shri Stdhva: What was the percent
age of dirt and brokens in resoeot of 
the shipment to whinh I have referred?

Shri Thirumala Rao: I have o:ot here 
figures only for BHARAT HATNA 
and SARASWATI. Soeciflcations as 
laid down in the contract were as 
follows:

Admixture 1 per cent.
Paddy 2 per cent.

**Damage 2 per cent.
Red 3 per ( ent.
Brokens 45 per rent.

According to the inspection certi
ficate issued by Messrs. General 
Superintendence Company :j1 the tim^
o1 loading, the figures for BHARAT 
RATNA were as follows:

Admixture 0-8 p'ar cent.
Paddy 0-1 per cent.
Damage 0 3 per cent.
Red 2-6 per cent.
Brokens 37.5 uer cent.

SMhvn: What wfis the report of 
this Association?

Shri Thirumala Rao: The report o£ 
the Association was as follows.

Admixture 1 . 2  per cent.
Paddy 1 per cent.
Damage Nothing.

1 1  per cent- 
Brokens 64 per cent.

Shri Sidhva: These figures were for 
BHARAT RATNA. What are the 
figures for the SARASWATI?

Shri Thirumala Rao: For the
SARASWATI the figures given in the 
inspection certificate of Messr ;̂. 
General Superintendence Company 
were as follows:

Admixture 1-3 per cent,
Shri Sidhva: I want the Association 

report.

Shri Thirumala Rao: The Associa
tion report is as follows:

Admixture
Paddy
Red
Brokens
Weevilled

2-8 per cent, 
2 .5  per cent.

2 per cent. 
55 per ctnt.
2 per cent.

Shri Sidhva: May I know how this 
quality compares with the basic 
sample? Was it intended to contain 
55 per cent, brokens in SARASWATI 
and 48 per cent, brokens in BHARAT 
RATNA? Was it agreed that these 
perceiit?.ge6 would be accepted?

Shri Thirumala Rao: These
differences are accounted for hy the 
fact that samples on the two occasions 
are not drawn from identical bags anr! 
the bags are not of uniform quality. 
The Company which has tested these 
things at the loading end is a .irm that 
has been agreed upon by both the 
parties. Here, it is a matter of check 
and we have from experience appoint
ed these checkers here on our own 
behalf. The findings of these rheckers 
are not binding on the other party at 
the other end.

Shri Sidhva: But what was the 
specification of the basic sample? My 
point is this. Did these consignments 
compare with the basic sample that 
was contracted for?

Shri Thirumala Kao: There is no 
other method of checking these things. 
The contracts make a specific pro
vision that once it is loaded at the 
other end, it is accepted.

Shri Sidhva: May I know whether 
the contract was for 55 per cent, 
brokens and 48 per cent, brotcensr
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Shri Thirumala Bao; I have given 
you the specifications as laid down iu 
the contract. I read them out first, 
viz. Admixture 1 per cent., Paddy 2 
per ccnt., Dam&g î 2 per cent., Red 3 
per cent, and brokens 45 per cent, but 
according to the inspection cerlificate 
of Messrs. General Superiatendcnce 
Company (the Company which was 
agreed to by us and the Pakistan 
Government at the other end) there is 
a slight difference in the figures which 
is in some respects favourable and in 
some other respects unfavourable.

Mr. Deputy-Speaker: Question No.
1140 has been omitted from today’s 
list and has been transferred to r>ome 
other day.

Shri Sidhva: We have no intimation 
to that efl’ect. Sir. Whose question is 
It? I suppose it is by no chance my 
question.

Mr. Deputv-Speaker: I do not knrrw. 
I shall find out.

Shri SidhTTa: We should be informed 
In such cases. Sir.

Mr. Depiity-Speaker: Question No. 
1141.

M atch Industry (W ood)

♦1141. Shri Sivan Plllay: Will the
Minister of Food and Agriculture be 
pleased to state:

(a) the total requirements in tons 
per annum of soft wood for the Match 
Industry in India:

(b) how much of the same is impor
ted from other Countries; and

(c) which are the States in India 
which supply the rest, with separate 
figures for each?

Th' Deputy Minister of Food and 
Agricilture (Shri Thirumala Rao):
(a) Approximately 1,10,000 tons.

(b) Nil.
(c) Andamans, Assam, West Bengal, 

Uttar Pradesh, Madhya Pradesh. 
Bombay. Madras, Mysore and 
Travancore-Cochin are surplus States. 
so far as soft woods are concerned. 
Information with regard to the annual 
quantities made available by these 
States for the match industry is being 
collected and will be placed on the 
Table of the House in due course.

Shri Sivan Pillay: Is there any 
scheme tor continuing the supply in 
future years also?

Shri Thirumala Rao: Yê ?. There Is 
a scheme to see that India is made 
self-sufficient with regard to this 
wood.

Shri Lakshmanan: May I know
whether the Government of India have 
addressed the State Governments re
garding the planting of soft-wood trees 
on a large scale and guaranteeing them 
some subsidy in this connection?

Shri Thirumala Rao: Yes. We have 
addressed the State Governmei^ts with 
regard to the planting of about 4,000 
acres in their respective areas, of 
which we have achieved so far 3,000 
acres in the following States:

U.P.— 1,000 acres.
Bombay— 1,000 acres.
Assam— »̂00 acres. 
Travancore-Cochin— iOO acres.

We have still to complete another
1,000 acres in these States to reach our 
target, and we are financing these 
schemes cn a part-basis.

Shri Sivan Pillay: In order to 
obviate the difficulty of transport, etc., 
do not Government feel that it is 
necessary to concentrate on forests 
close to the centres of the match 
industry for the production of soft
wood?

Shri Thirumala Rao: If those forests 
are suitable for the growth of soft 
trees, they will be grown there.

Shri Alexander: What is the best 
variety of soft-wood for the manu
facture of matches?

Shri Thirumala Rao: That is a 
technical question for which I want 
notice.

Shri Amolakh Chand: May I know 
the'amount which the Government of 
India are going to spend on financing 
this scheme in 1951-52?

Shri Thirumala Rao: It is proposed 
to make the following grants. The 
amount estimated as the requirement 
of thi.s scheme is» about Rs. 8 lakhs of 
which the Central Government is 
making a grant of Rs. 2.50,000 for this 
year. An eoual amount is spent by 
the respective Governments of Uttar 
Pradesh, Assam and Travancore- 
Cochin.

Shri Amolakh Chand: May I know
the amount given to Uttar Pradesh?

Shri Thirumala Rao: It is about Rs.
1 lakh.

Shri Barman: May I know whether 
it is a fact that only a month back a 
deputation fiom West Bengal waited 
on the hon. Minister and lodged a 
comolaint that a number of small 
machines are lying idle, because they 
were not supplied soft-wood from the



*1477 Oral Answers 19 SEPTEMBER 1951 Oral Answers 1478

Andamans? If so, what steps have 
Government taken in the matter?

Shri Thlnimala Rao: Efforts are 
being made to meet their require
ments. A  large number of small 
factories and units which are un
economical have gone out of work. 
The Government of India, are, how
ever, making every eliort to meet their 
requirements.

Shri Alexander: After planting,
within how many years do these trees 
become fit for cutting?

Shri Thirumala Rao: To be exact I 
want notice of that question.

Shri Jnani Ram: May I know
whether the Government of Bihar are 
plantmg a large number of soft-wood 
trees in their research forests and if 
so what contribution do the Govern
ment of India give to them?

Shri Thirumala Rao: I have already 
given the names of the States which 
are proceeding with the scheme.

Shri S. V. Naik: May T know
whether in the afforestation schemes 
of the Orissa Government there is 
any proposal to plant soft-wood trees?

Shri Thirumala Rao: I have to repeat 
the answer I have given.

Shri S. C. Samanta: May I know, 
whether any quota has been fixed of 
the Andaman wood for match industry, 
because generally it is used fur ply
wood manulacture?

Shri Thirumala Rao: I want notice 
of that Question.

M ilk  P roduction ‘
*114:2. Dr. Ram Subha^ Hingh: Will 

the Minister of Food and AfinricuUure 
be pleased to state:

(a) whether it is a fact that a ten- 
year programme has been formula
ted by Government to upgrade Indian 
cattle for increased milk production 
in India; and

(b) if so. whether Government pro
pose to <'pen some Key farms to popu
larise this programme?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao);
(a) Yes.

(b ) Yes.
Dr. Ram Subhag Singh: May I know 

the nature of the key farms which are 
going to be established by the Govern
ment? Will they be wholly hnanced 
and operated by the Government, or 
the Government will give subsidy to 
Individual or group of farmers to run 
those farms?

Shri Thirumala Rao: For the present 
this scheme is going to be worked on 
governmental basis, in co-operation 
with the State Governments and the 
expenditure is proposed to be shared 
between the State Governments and 
the Centre. It is open to the State 
Governments to enlist the co-operation 
of the farmers in the local areas and 
induce them to take part in tlie 
scheme.

Shri Jangde: May I know whether 
it is a fact that the Indian Council of 
Agricultural Research is experiment
ing on vegetable milk trees to over
come the shortage of milk in India?

Shri Thirumala Rao: Sometime ago 
it was given in some foreign papers as 
a tree. But it is not yet established 
that it can easily substitute the cows 
actually.

Shri - Sidhva: May I know whether 
the Government of India have asked 
the other State Governments to open 
farms on the lines' of the Array Milk 
colony opened by the Government of 
Bombay?

Shri Thirumala Rao: Array Colony 
is something entirely unconnected with 
this question. It i.*̂ to meet the milk 
supply of tlie city of Bombay organis
ed by the Bombay Government in co
operation with cattle-owners. The 
key farms arc essentially meant to 
improve the breed of cattle and to 
supply as many breeding bulls to the 
country of high pedigree.

Shri B. K. Das: May I know the 
details of this scheme?

Shri Thirumala Rao: There are a 
num.ber of pamphlets which I am pre
pared to place on the Table of the

Shri Slvan Plllay: May 1 know 
whether the import of tinned milk from 
abroad is calculated to discourage 
increased milk production in India?

Shri Thirumala Rao: The actual 
genuine milk that we are getting is 
not sufficient for the nutritional re
quirements of the country. The tinned 
milk Is imported to supplement our 
requirements; they are not surplus.

Dr. Ram Subhag Singh: May I know 
whether the key farms will provide 
for intensive cattle development in 
certain areas of each State?

Shri Thirumala Rao: Artificial
insemination centres are also being 
established along with this scheme, so 
that there may be quicker develop
ment of high breeding cattle.
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Dr. Earn Subhaf Sin«:h; May I know, 

whether the Government has fixed any 
target of miik to be increased after 
the completion of the ten-year pro
gramme?

Shri Thirumala Rao: The scheme in
volve? an expenditure of Rs. 7 crores. 
The object of the scheme is to see that 
at least every one thousand (or not 
less than 500) cows are provided with 
a good covering bull all over the 
country, so that the breed of cows may 
be improved and consequently milk 
supply increased.

Shri B. K. Das! What amount is 
expected to be spent this year?

Shri Thirumala Rao; A sum of Rs.
20 lakhs has been set apart from the 
Centrai Government’s Grow More 
Food scheme.

Dr. Ram Subhag Sing:h: May I know 
whether any key farms have yet been 
opened by the Government of India 
under this scheme?

Shri Thirumala Rao: Out of 17
centres which are going to be opened, 
four have been opened, so far.

Dr. Ram Subhag Singh: In v'hich 
States are these farms proposed to be 
opened?

Shri Thirumala Rao: P.EP.S.U. 2: 
Travancore 4: Vindhya Prndesh 1: 
Bhopal 1: Madras 7: Mysore 2. In
Delhi a farm was recently opened.

Dr. Ram Subhag Singh: May 1 know 
-̂ the approximate number of cattle 
which are kept at these farms?

Shri Thirumala Rao: That ir. a 
matter of detail for which I would ask 
for notice.

B ihta A erodrome

*1143. Shri S. N. Das: Will the
Minister of Communications be pleas
ed to state:

(a) whether it has been decided to 
take over the Bihta aerodrome Irom 
the Defence Ministry:

(b) whether it is a fact that Patna 
aerodrome is not fit for night opera
tions and could not be developed to 
the point of being suitable for aircraft 
which renuired longer runs than Dakota 
aircraft for taking o(l and landing; 
and

(c) if the repl^ .to part (a) above 
be in the affirmative, whether the tran.s- 
fer has taken place?

The Minister of Natural Resouroes 
and Scientific Research (Shri Sri

Prakasa): (a) and (c). The matter is 
under consideration. •

(b) Yes.

Shri S. N. Das: May I know, 
whether the potentialities for improve
ment of the Patna aerodrome have 
been exhausted?

Shri Sri Prakasa: The Patna aero
drome' is too small for any improve
ment tĥ r̂e. Only Dakota aircrafts 
can use it. But I am glad to be able 
to say that recently the Bihar 
Government have offered an extra 120 
acres of land adjoining the Patna aero
drome and if that is acquired, we 
would be able to improve the aero
drome.

Shri S. N. Das: May I know if as the 
hon. Minister said there is no scope of 
improving the Patna aerodrome, the 
possibility of improving the Bihta 
aerodrome will be explored?

Shri Sri Prakasa: The matter is 
being considered. In case we are able 
to imrprove the Patna aerodrome then 
the idea of taking up the improvement 
of the Bihta aerodrome may be 
dropped.

Central V egetable B reeding 
Station , K ulu

*1144. Shri S. N. Das: Will the Minis
ter of Food and Agriculture be pleased 
to state:

(a) whether it has been decided to 
continue the Central Vegetable Breed
ing Station, Kulu Valley, on a perma
nent basis;

(b) what will be the recurring an
nual expenditure on this account; and

(c) the work so far don*̂  at the 
Station?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
(a) No f̂ nal dec’ision has yet been 
taken.

(b) The estimated annual recurrini^ 
expenditure of the Station is Rs.
50,000.

(c) During the first year the luti- 
vities of the Station were confined to 
the trial of prominent varieties of 
indigenotis seeds. Seeds thus produc
ed amounted to 4.200 Ib .̂ with germi
nation capacity ranging from ’̂ 0 to 100 
per cent, in most cases. The per
formance of these seeds was favour
ably reported upon by the users. 
During the second year of foreign 
seeds were grown for the prt^uction 
of ‘mother* vseed.̂  and for selection and 
isolation of improved strains. About
5,000 lbs. of mother seeds valued at Rs.
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28,000 have been produced this year. 
Multiplication of seeds in adjoining 
areas through local cultivators has 
also been undertaken as an experi
mental measure.

Shri S. N. Das: May I knov ,̂
whether there is any provision for the 
State Government to make research in 
this subject anywhere else?

Shri Thirumala Rao: Except I.C.A.R. 
in Delhi, I am not aware of any other 
institution which carries on similar 
work.

Shri S. N. Das: Is it a fact that this 
station is engaged in the research of 
potato and rice, and in view of the 
fact that special institutes have been 
started., for research in potato and rice 
may I know whether there is any 
necessity for extending this station?

Shri Thirumala Rao: My friend is 
confusing one thing with the other. 
He is mentioning about the research 
with regard to potato and rice. They 
are different. These are seed multi
plication stations mamly for vege
tables. This is found necessary and 
the Government have taken a decision 
that it sliould be continued.

Shri Barman: Is it not a fact that it 
was because the vegetable seed grow
ing station that was existent in pre
partition Iiidia has now gone over to 
Pakistan that this Kulu Valley station 
was started and, if so, may I know 
why the Government is still consider
ing whether this should be made 
permanent or not?

Mr. Deputy-Speaker: It is entering
into an argument.

Shri Thirumala Rao: Sir, we are 
awaiting the report of the Estimates 
Committee of whi/'h my hon. friend is 
a Member, •

Shri S. N. Das: What is the amount 
so far spent on this station?

Shri Thirumala Rao: 1 said Rs. 58,000 
is the annual expenditure.

Shri S. N. Das: I want to know the 
total expenditure incurred on this 
account from the beginning of this 
year.

Shri Thirumala Rao: That is the 
expenditure they are putting every 
year,

A m erican F reighter (Collision )

*114.5. Shri Lakshroanan; Will tiie 
Minister of Food and Agriculture be
pleased to state:

(a) whether the American freighter 
carrying the first shipment of wheat

collided with a Danish tanker in Suez 
Bay;

(b) if so, whether any damage was 
caused to the wheat by the jollision; 
and

(c) if so, to what extent?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
(a) Yes. Steamer JOHN CHESTER 
KENDALL carrying the first cargo of 
U.S.A. loan wheat collided with the 
Danish Tanker s.s. GERD MAERSK on 
the 23rd July, 1951, in Suez.

(b) and (c). Yes. On the basis of 
information received so far about 200 
tons of wheat are estimated to have 
been lost through the hole caused by 
the collision and about 1,700 tons of 
wheat have been damaged by sea 
water.

Shri Lakshmanan: May I know who 
has borne the loss on account of this 
damage— we or the U.S.A.?

Shri Thirumala Rao: We have to 
bear it.

Shri Sidhva: May I know whether 
the shipment was insured against this 
damage?

Shri Thirumala Rao: No. No ship
ment is insured.

Shri Lakshmanan: May I know 
whether investigation has been carried 
out regarding the cause of this acci
dent and whether any guilt has been 
fastened on any particular party?

Shri Thirumala Rao: No. I am not
aware of any such thing.

Shri Gautam: Is it a fact that 
Government does not get insured any 
of the articles which are imported into 
India?

Shri Thirumala Rao: I do not know 
about other articles. I know about 
foodgrains and foodgrains are not 
insured.

Shri T. N. Singh: What is the dim- 
culty in getting foodgrains insured?

Shri Thirumala Rao: Sir. we are 
guided by experience in this matter. 
The total cost of foodgrains imported 
runs into hundreds of crores and if we 
are to insure every cargo it comes to a 
large amount. The loss incurred in 
transit is very negligible. The
expenditure on insurance will not be 
commensurate with tbe expected loss. 
Therefore we are not doing it.

Shri Lakshmanan: May I know
whether any steps have been taken for 
claiming compensation from any 
party?
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Shrl Thirumala Rao: Yes, we have 
instructed our Embassy in Cairo to do 
the needful.

Shri Sidhva: What will be the total 
loss in rupees on account of this 
damage?

Shri Thirumala Rao: 1,700 o)us 200, 
lhat is 1,900 tons multiplied by Rs. 400.

Shri Sidhva: How is it not com
mensurate with the premium?

Shri Thirumala Rao: You have got 
to take the total transaction in the 
whoie year.

Shri Sidhva: But one shipment
brought lakhs of rupees loss due to 
non-insurance of the Cargo.

Mr« Deputy-Speaker: That is a
matter of argument.

Rajasthan D esert

•̂ 1146. Shri Lakshmanan: Will the 
Minister of Food aud Agriculture be
pleased to strtte:

(a) the rate of encroachment by the 
Rajasthan desert every year;

(b) the preventive steps, if any, taken 
by Government against the spreading 
of the desert; and

(c) what is the total area of fertile 
land covered by the desert during the 
last ten years?

The Deputy Minister of Food and 
Agriculture (Shrl Thirumala Rao):
<a) The Rajasthan desert is encroach
ing at a rate of approximately half a 
mile, over a total length of about 100 
miles, in separate stretches, on a front 
o f about 500 miles, i c, roughly 50 sq. 
miles every year.

(b) Proposals have been framed for 
a/Torestation of the critical zones to 
arrest the spread of the desert.

(c) The area aflected does not lend 
itself to exact determination, bui it is 
estimated that on an average about 
500 sq. miles of land have suffered 
during the last decade from the 
desiccating influence of desert con
ditions.

Shri Lakshmanan: May I know 
whether the scheme of afforestation 
referred to by the hon. Minister is 
apart from the Vanamahotsava scheme 
or a part of that scheme?

Shri Thirumala Rao: This is a 
desert arresting scheme. It is apart 
from that.

Shrl Krishnanand Rai: May I know 
whether any State Government near 
the Rajasthan desert has got any

scheme to stretch the forest line 
around its boundary and, if so, whether 
the Central Government is going to 
help that State?

Shri Thirumala Rao: This is a
question mainly affecting the physical 
map of India and as such the Central 
Government is seized of the matter. A  
scheme costing nearly Rs. 20 lakh.s is 
being drawn up to, take effective 
measures to arrest the spread of the 
desert which has got a liistory of 
centuries behind it.

Shri R. C. Upadhyaya: May J know 
to which side this desert is extending?

Shri Thirumala Rao: It is spreading 
towards the Indo-Gangetic plain.

Pa;ndit Kun/ru: Could the hon.
Mmister give us a few important 
particulars ot this scheme?

Shri Thirumala Rao: The scheme to 
immobilize the desert envisages in its 
briefest outline the following piojects.*

(1) Direction division, to direct 
reclamation measures, initiate pilot 
projects and survey, undertake 
acquisition of land and enactment of 
legislation, arrange for the training of 
staff and finance border States in their 
peripheral afforestation schenie*; on a 
contributory basis.

(2) Protection and afforestation of 
the north-western slope of the Aravallis 
extending from Mount Abu up to 
Ajmer, following the water courses in 
particular.

(3) Creation of Wind-Belts on either 
bank of the Luni.

(4) Afforestation of the tract between 
the  ̂Luni and the Aravallis.

(5) Fixation of sand dunes at the 
mouth of the Luni into the Runn of 
Cutch.

(6) Afforestation of the banks of 
the Banas.

(7) Fixation of the sand dunes on 
the sea-board of Kathiawar.

(8) Fixation of the sand dunes on 
the sea-board of Cutch.

These are the main items, and 
there i< a lot of detail there.

Shri B, K. Das: May 1 know whether 
any work has yet been taken up with 
regard to this scheme?

Shri Thirumala Rao: I have said, 
that a sum of Rs. 20 lakhs! has been 
set apart for this and a scheme hns 
been drawn up in co-operation with 
the Rajasthan and the Saurashtra 
Governments to begin afforestation of 
the narrow land through which the 
desert winds are blowing.
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Pandit Kunzru: Who has drawn up 
this plan? Was a committee of experts 
appointed or has the plan been drawn 
up departmentally?

Shri' Thirumala Rao: The Depart
ment has also got some experts and 
In co-operation with other DeparU 
ments we are doing it.

Shri T. N. Singh: Has Government’s 
attention been drawn to the measures 
adopted in Russia and other places to 
fight the spread of desert and may I 
know whether the trees that are being 
planted in that area will withstand the 
onslaught of the desert or not?

Shri Thirumala Rao: The Geological 
Survey of India has got a historic 
picture of the whole thing, bow it was 
even before 2,000 B.C.. what land was 
there and how this desert has develop
ed. All available experience in the 
world will be taken into consideration 
before the steps are made Hnal.

Pandit Thakur Das Bhargava: May
I know when the spreading of the 
desert in Rajasthan was discovered 
and when pweventive steps were begun 
to be taken?

Shri Thirumala Rao: As the spread 
of the desert has been a continuous 
process the discovery also has been 
continuous—it is not a new thing. But 
the Government of India are now tak
ing effective steps, since Independence 
has come into existence.

Pandit'Thakur Das Bhargava: That 
is since 1947?

Shri Thirumala Rao: Yes. .

Shri Jangde: May I know what is 
the total area of desert where nothing 
is grown or nothing can be grown at 
present?

Shri Thirumala Rao: I want notice, 
to be exact.

Mr. Deputy-Speaker: The answer is 
“ the area aftected does not lend itself 
to exact determination, but it esti
mated that on nn average about 500 
.sq. miles of land have suflered during 
the last decade/’

Shri Krishnanand Rai: May I know 
whether the work of aflorestation 
under this scheme has been 'Started 
anywhere, and if not, by what time 11 
h  going to bfj started?

Mr. Dcputy-Speakcr: That has been 
ascertained,' and Rs. 20 lakhs has been 
set apart this year and in consultation 
with the State Governments the work 
will be undertaken. Next question.

Oral Answtfu 

L ev ia th an  W agon s

I486

♦1147. Shri Alexander: Will the
Minister of Railways be pleased to 
state:

(a) whether it is a fact that Levia
than Wagons are imported by the Rail
ways;

(b) if so, the country from which 
these are imported and at what price; 
and

(c) the particular purpose for which 
this special type of wagons is to be 
used, the advantages of this type over 
the ordinary one and the lines on which 
these are to be put into operation?

The Minister of States, Transport 
and Railways (Shri Gopalaswami): (a)
Yes. Only one Broad Gauge Well 
Wagon has been imported.

(b) Switzerland. Rs. 3,07,692 appro
ximately.

(c) The wagon will be used for the 
transport of heavy and out-of-gauge 
consignments such as are used in 
hydro electric projects which cannot 
be moved by ordinary wagons, and has 
the advantage of carrying loads i;p to 
l.*̂ 0 tons which none of the existing 
wagons is capable of. It will be vsed 
on hII Indian Railways as and when 
required.

Shri Alexander: Have they been 
already put intc service anywhere?

Shrt Gopalaswami: No*, it is jur.t 
being assembled.

Shri Amolakh Chand: May I know 
the number of such wagons to be 
Imported in the year 1951-52?

Shri Gopalaswami: Only one his 
been imported.

Mr. Deputy-Speaker: The hon. Mem
ber wants to know the total estimate 
of the number of wagons which will 
be imported.

Shri <^oi>alaswami: There is no
intention tc import any more at 
present

Jute Cultivation  in  T ravancore-
COCHIN

M148. Shri Alexander: (a) Will the 
Minister of Food and Agriculture be
pleased to state whether the cultiva
tion of jute in Travancore-Cochin 

State has been a success?
(b) If not, what are the reasons 

for the failure?
(c) What is the quantity of .lute 

produced so far, the area under cul
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tivation, and the amount so far spent 
by the Centre and the State?

The Deputy Minister of Food and 
Airlnilture (Shri Thirumala Rao):
(a ) The Jute Development Scheme 
implemented In the Jute Season, J950, 
was not a success. ,

(b) Abnormal weather and floods.
(c) Production in 1950—80 nids. 

fibre.

Area under cultivation—800 acres.

The actual expenditure by the State 
Government so far is Rs. 19,000. In 
addition, the Government of India 
had arrange<i for supply of jute seeds 
for them at a cost of Rs. 66,227 for 
which the accounts have not yet been 
finalised.

Slirl Alexander: Is it a fact that the 
failure of this cultivation there was 
due to the bad seed supplied by the 
Centre?

Shri Thirumala Rao: Certainly not.

Shri B. K. Das: Has it been ascertain
ed whether the soil is suitable for jute 
cultivation?

Shri Thirumala Ra^: On the advice 
of the Travancore-Cot’hin Government 
and also of our oflRcers we found that 
about 20,000 acres could be brought 
under jute cultivation but on account 
of some backwatered areas, abnormal 
weather and drought conditions in the 
beginning and later on in tne low 
lying areas, sowing was very much 
delayed and the target was not ful
filled.

Shri B. K. Das: Since what year 
has this cultivation begun?

Shri Thirumala Rao: This is the 
first experiment that we are going on 
there.

Shri Alexander: Is the experiment 
still going on there or is it completely 
dropped?

Shri Thirumala Rao: Probably the 
State Governments are not discourag
ed by the initial failure.

Mr. Deputy-Speaker: Next question.

Railw a y  Rolling  Stock

*1149. Shri A. C. Guha: Will the
Minister of Railways be pleased to 
state:

(a) whether there has been a five- 
year programme of rehabilitation of 
railway rolling stock;

(b) if so. the break-up of that pro
gramme as regards different items; 
and

(c) the money estimated to be re
quired?

The Minister of States, Tran.^porl 
and Railways (Shri Gopalaswami): (a)
Yes.

(b) Locomotives approximately 1,260 
Nos. over a period of 5 years com
mencing 1950-51.

Coaches approximately 1,500 units 
per year for 5 years commencing 1950
51.

Wagons approximately 12 thousands 
in terms of 4-wheelers per year for a 
period of 4 years commencing 1951-52.

(c) 164*25 crores.
Shri A. C. Guha: May I know how 

these coaches and locomotives are to 
be distributed to the difTerent railway 
lines?

Shri Gopalaswami: According to
requirements.

Shri A. C. Guha: May I know how 
the coaches will be divided between 
the 1st, second and third classes and 
whether the third class will have all 
the modern amenities?

Shri Gopalaswami: The kind of 
classes is determined each year accord
ing to requirements. 1 cannot give 
you the exact proportions in which the 
coaches will be distributed amongst 
the difTerent classes and for that I 
Miall require notice.

Shri A. C. Guha; Has the hon.
Minister taken into consideration the 
miserable condition of those coaches 
now operatinis in the eastern section of 
the E.I. Railway?

Shri Gopalaswami: That is' the
reason why we have planned to t»rder
1.500 (roaches per «nnum.

Shri A. C. Guha: May I know
whether that section will get any 
priority*^

Mr. Deputy Speaker: Other hon.
Members would be asking for priority 
for their lines. Hon. Members cannot 
debate over that matter.

Shri Gopalaswami: Any section of 
railway which is miserably equipped 
at present will get priority.

Shri Sidhvs' May T know vhether 
the coaches w lich are imported will be , 
roLcived in parts and assembled here 
or they coming here duly com
pleted?

Shri Gopalaswami: Not, all coaches 
are imported. A good many of the 
coaches are made in the country.
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Shri Sidhva: The coaches which you 
have mentioned here?

Shri Gopalaswami: That includes 
both the coaches manufactured in this 
country ana those imported from 
abroad.

Pudit Thucur Das Bharirava: May
I ask the hon. Minister to f̂ive their 
number?

Shri A. C. Guha: How many are to 
be manufactured in India and how 
many to be imported?

Pandit Thakur Das Bhargava: Loco
motives also.

Mr. Deputy-Speaker; And all cate
gories.

Shri Gopalaswami: I am prepared to 
give you the total number. I am 
afraid I have not got the figures distri
buting that number between those 
indigenously manufactured and • tliose 
imported from abroad. Locomotives 
up to 1951-52 we have ordered 411; 
coaches l,40y, wagons 15,680.

Shri Radhelal Yyas: May I know 
which Railway line received the 
largest number of coaches?

Shri Gopalaswami: I am afraid, I 
must have notice.

Shri R. C. Upadhyaya: May I know 
the quota fixed for the Metre Gauge?

Shri Gopalaswami: Some special 
attention is being paid to the Metre 
Gauge from this year onwards.

Dr. Ram Subhag Singh: May I know 
whether the coaches are manufactured 
only m the Hindustan Aircraft Factory 
or anywhere else?

Shri Gopalaswami: They are being 
manufactured at the Hindustan Air
craft Factory as well as in other 
places. Some of them are manufactur
ed in our own workshops.

Dr. Ram Subhag Singh: May I know 
how many coaches have been so far 
supplied by the Hindustan Aircraft 
Factory. Bangalore?

Mr. Deputy>Speaker: It does not 
arise out of this question.

Shri Gopalaswami: I am afraid. I 
have not the figures here.

Mr. Deputy-Speaker: Next question 
No. 1150.

The Ministei  ̂ of States* Transport 
and Railways (Shri Gopalaswami)
rose—

Mr. Deputy-Speaker: We are nĉ w 
dealing with question No. 1150 which 
should be replied to by hon, Sri 
Prakasa, In all such cases I suggest 
to hon. Ministers that they must inti
mate to the Chair. I was under the

Impression that as between the two 
hon. Ministers they have decided to 
apportion the questions relating to the 
Minister of Communications today. 
Otherwise, I would have brought it to 
the notice of the hon. xMinister Pos
sibly he was under a mistake. 1 was 
myself under a mistake and 1 thought 
that partly one question is being 
answered by hon. Sri Prakasa and an
other by hon. Shri Gopalaswami 
Ayyangar, with respect to the same 
Ministry. 1 must know in advance 
which hon. Minister is answering for 
which other hon. Minister, so that 
there may be no mistakes in future.

The Minister of Natural Resources 
and Scientiftc Research (Shri Sri 
Prakasa): I also got ud but when my 
hon. colleague started answering I had 
to wait till he completed reading it. I 
also felt I might have made a mistake.

Inland Insured A rticles

ni50. Shri M. Naik: (a) Will the 
Minister of Communications be pleased 
to state whether it is a fact that the 
Government of India have decided to 
levy a fee of one anna from the 1st 
September, 1951 for the advice of deli
very of each inland insured article?

(b) What are the principles under
lying the levy of this new fee?

<c) What is the estimated arnual in
come therefrom?

The Minister of Natural Resources 
and Scientific Research (Shri Sri 
Prakasa): (a) Yes, the fee has been 
intjroduced from the 1st September, 
1951.

(b) A fee of one anna is charged 
for the delivery of acknowledgments 
in the case of registered articles. It 
is only richt and equitable that the 
sender of an Insured article should 
also pay the same charge if he desires 
an acknowledgment signed by the 
addressee. The cost of handling such 
acknowledgments is about pies 
each.

(o) Rs. 1-25 lakhs.

Shri M. Naik: May I know how the 
income from this source compares with 
the income from tne insurance charges 
proper?

Shri Sri Prakasa: As a matter of 
fact, the department suffers a loss In 
the matter of insurance and this extra 
charge is being made to cover a portion 
of the loss.

Shri M. Naik: In view of the fact 
that such levies, is to a certain extent 
tantamount to iaxi^tion, has the 
Government taken the approval of 
Parliament itself?
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Mr. Deputy-Speaker: It Is a matter 
o f opinion. The hon. Member is of 
the opinion that this levy amounts to 
a  taxation and how this tax can be 
levied without the previous sanction 
•of Parliament.

Shri Sri Prakasa: This is not taxa
tion.

Dr. Ram Subha? Singrh: May I know 
whether sucli a fee is charged on 
insured articles whether foreign oi 
inland?

Shri Sri Prakasa: In the matter of 
foreign insured parcel^ and letters, 
this tee is already charged. It is three 
-annas per parcel or letter. There was 
no charge before for inland insured 
articles. An acknowledgment receipt 
was given automatically with every 
insured article. Now. the proposal is 
to charge this extra one anna for 
-acknowledgment just as it is chargcd 
in the case of registered articles.

Shri T. N. Singh: In the case of 
postK^ards, a charge oi three pice is 
:sufflcient to enable the postal depart
ment to deliver it to the addressee. 
May I know why one anna...

Mr. Deputy-Speaker: Are we enter
ing into any argument? Hon. Mem
bers can only put question for eliciting 
facts. No opinion will be asked and 
no argument advanced as to whether 
Si particular step is right or not. There 
is other procedure for that.

Shri Chattopadhyay: May I know 
-whether any corresponding decrease 
has been made in the charge of any 
item owing to the very large profit 
that is being made on that item?

Shri Sri Prakasa: No.

xnp STHTI fV'^1 t , ?ft ^

v r  3ft 5(t*rr t  ^  ^

*rRr <srw»rf ?

[Shri Jangrde: Will the hon. Minister 
please state whether the inland insur
ed articles In respect of which a fee 
o f one anna has been levied, will also 
include the Insured money covers ]

<TT ?fl5r an# fwT f

^  7^ tJT aTTTr

fw ir 3TWI I  I

rShri Sri Prakasa: In the matter of 
foreign insured articles a fee of three 
annas is being charged whereas in 
case of inland insured articles it is one 
anna.]

t ?
[Shri Jangde: Do these articles in

clude the insured money covers also?]

I Shri Sri Prakasa: Yes.]

Shri Gautam: What are the reasons 
for the difference in the charge 
between a post-card and an envelope?

Mr. Depiity-Speaker: How does it 
arise? This question relates to insur
ed articles? ^

Shri Gautam: The insurance charges 
on an envelope and a post card are 
different. My question is, what are 
the reasons for this difference.

Mr. Deputy-Speaker: Even then, thi3 
question is not relevant for this reason 
that it relates only to the levy of one 
anna per acknowledgment for delivery.

Shri Gautam: The point is, there is 
a difference between a post-card and 
an envelope. My question is what are 
the reasons for this difference?

Mr. Deputy-Speaker: Is there any 
difference?

Shri Sri Prakasa: No. The charge 
for a post-card is three pice. The 
House knows that this post-card is 
more or less a charitable business. It 
is purposely kept at a low rate in 
order to enable the village people to 
send post-cards and the department 
suffers a loss in the matter of post
cards. In the matter of insurance, we 
do not want to suffer more than what 
we are already incurring.

Shri Chattopadhyay: May I know 
whether this increased charge i.̂  due 
to any overall loss that the depart
ment was suffering?

Shri Sri Prakasa: No. We calculated 
thd cost of our department in the 
matter of insurance articles and we 
felt th it we could legitimately make 
up a certain portion of the loss by this 
additional fee of one anna. As a 
matter of fact, the fee Is there for
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registered articles. We see no reason 
why this principle should not be 
extended to tne Insured articles.

Mr. Deputy-Speaker: Next question.

C a t e r in g  and  V en d ing  C ontracts

*1154. Sardar Hukam Sinffh: (a)
Will the Minister oi Railways be pleas
ed to state whether the policy in re
gard to catering and vending has re
cently been revised In the light of the 
recommendations of the Central Advi
sory Committee for Railways?

(b) Is it a fact that a good number 
of displaced persons holding contracts 
for tea stalls and refreshment rooms 
have been served with notices to ter
minate their contracts?

(c) What is the number of contrac
tors (displaced persons) so thrown out 
of their jobs by this new policy?

The Minteter of States, Transport 
and Railways (Shri Gopalaswami);
(a> Yes.

(b) Some notices were served, the 
majority of them being necessitated 
under the terms of the existing con
tracts before they could be renewed to 
conform to the new policy decisions: 
they did not involve termination pro
vided the new conditions were accept
able to the contractors.

(c) Six contracts held by displac
ed persons were terminated, four for 
sul'-icUing their contracts nnd two for 
unsatisfactory service. There was an
other case in which a displaced con
tractor had absconded and. therefore, 
his contract had to be terminated.

Sardar Hukain Singh: May 1 know 
whether the previou.'’ contracts for 
cateiing given to thesse di.splaced 
persons were for a specific period or 
was there no period?

Shri Gopalaswami: Yes; they were 
for specifir* period^.

Sardar Hukam Singh: Have they 
been terminated before the expiry of 
those periods? ^

Shri Gopalaswami: If the service was 
unsatisfactory or they had broken any 
of the terms of the contract.

Sardar Hukam Sinch: How n^any of 
them have been terminated hefotG the 
expiry of the contracted period?

Shri Gopalaswami: Several of these 
contracts terminated at the end nf the 
period. Noticcs were sent to these 
people to find out if they will conform 
to the new policy. Such of them as 
agreed to do so, their contracts were 
renewed. The number of <!ontract.«!

which have actually been terminated, 
I think, IS only about six.

Sardar Hukain Slufh: Have these 
contracts been given to fresh con
tractors now by tender or by any other 
form?

Shri Gopalaswami: No; it is left to 
tiie discretlf)n of Uhe Railway 
administration. They take applica
tions, judge the merits of each appli* 
cant and then dispose of the matter.

Sardar Hukam Singh: Is it a fact 
that these contracts have been now 
given to rich and big people who have 
sub-let them?

Shri Gopalaswami: If there is sub
letting. the contract will be terminated 
under the conditions.

Sardar Hukam Singh: How many of 
these have been given to Messrs- 
Vallabh Das Iswar Das?

Mr. Deputy-Speaker: That is an 
individual case. Has the hon. Minister 
got any information?

Shri Gopalaswami: I am afraid I 
have not got the number of contracts 
which he holds.

Shri Jangde: Is It a fact that 
diflerent Railways are adopting 
different policies in catering and vend
ing contracts with regard to vegetarian 
and non-vegetarian food articles?

Mr. DepUty-Speaker: That is a
difl'erent matter. How does it aiisc^

Shri Gopalaswami: I am afraid I 
will have to look into the principles or 
policy according ta which different 

 ̂Railway administrations have plared 
their contracts. The genera) direction 
given to them is that they shMuUi ^et 
the best service possible for the- 
passengers. ^

Shri Sidhva: What is the total num-- 
ber of displaced persons who he ld 
contracts for vending and stall-hold
ing? ,

Shri Gopalaswami: I should like to- 
have notice,

Shri Gautam: How many of these- 
contracts which were terminated be
fore the expiry of the term were pi\ en 
to displaced persons?

Mr. Deputy-Speaker: Other displaced 
persons?

Shri Gautam: Yes; other displf-r̂ ect 
person .s.

Shri Gopalaswami: I have not gox 
the information.
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Shri Inait UUah: Are there displac
ed persons among the new comers?

Shri Gopalaswami: I imagine there 
should be.

Mr. Deputy-Speaker: N ext question.

P o l ic y  re P roduction  of Su g a r

*1155. Dr. Deshmukh: Will the Minis
ter of Food and Agriculture be pleas
ed to state:

(a) whether Government propose to 
pursue the same policy as the last year 
io j  the purpose of increased produc
tion of sugar;

(b) if not, whether there is going 
to be any change;

(c) how long it would take for Gov
ernment to announce their policy; 
and

(d) whether there is any possibility 
of the announcement being made at 
an early date?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao): (a)
to (d). Government hope to announce 
their policy regarding sugar at an 
early date. It is not possible to state 
at present whether it will be exactly 
the same policy as last year or A^hether 
there will be any change.

Dr. Deshmukh: May I know whether 
Government have calculated the target 
to which the production of sugar in 
the currcnl year should be worked up?

Shri Thirumala Rao: That is part of 
the consideration now going on. We 
are. in consultation ŵ ilh the State 
Governments. considering what the 
target should be.

Dr. Deshmukh: Is the lifting of the 
control on sugar under the considera
tion of Government, and if no t, what 
is the obstacle in the way of such a 
policy, now that we have so much of 
surplus in sugar?

Shri Thirumala Rao: I can only re
peat my answer, that the whole thhig 
is under consideration.

Mr. Dcputy-Speaker: The hon.
Minister has statc>d that the matter 
is being considered.

Dr. Deshmukh: But that is not a 
very satisfactory answer. Sir. In that 
way every matter is under the con 
sideration of Government. The hon. 
Minister should at least be able to tell 
us by what time it will be possible to 
come to a decision.

Shri Thirumala Rao: The hon. Mem
ber seems to want advance information

about Government’s policy. Govern
ment is not in a position to give this.

Dr. Deshmukh: No, I don’t want that. 
I am not ^  dealer or manufacturer of 
sugar.

Shri R. C. Upadhyaya: What is the 
present stage of the consideration?

Shri Thirumala Rao: We are await
ing replies from the U.P. and Bihar— 
two of the largest sugar producing 
State? of the country.

Shri T. N. Sin^h: Are the Govern
ment satisfied with the present policy 
so far as the behaviour of the mill- 
owners is concerned?

Shri Thirumala Rao: It is a matter 
of opinion.

Shri Sarangdhar Das: In view of the 
fact that there is surplus of sugar and 
sales in free-market give large profits 
to the manufacturers, is there any pro
posal to give any portion of the benefit 
to the cane growers out of who.se cane 
this surplus has been produced, and 
if not. will this question be considered 
in the next year’s plan?

Shri Thirumala Rao: To the sugar 
factories certain quantities are detail
ed for gate sales; and such of the 
producers who are also consumers 
meet their requirements out of these 
stocks.

Mr. Deputy-Speaker: But the question 
is whether there will be any revision 
of the present policy in this matter, 
whether the excess profit out of the 
surplus sugar will be distributed to the 
cane growers also. Is that also under 
consideration?

Shri Thirumala Rao: I cannot give 
any reply to thrt now, Sir.

Shri Gautam: What is the difference 
between the world market price of 
sugar and the price in India and what 
iBteps are Government taking to bring 
down the price of sugar in India?

Shri ThiiUBiala Rao: Increased pro
duction is the only way to bring prices 
down and Government is aiming at 
that.

W rapper  T obacco

*1156. Shri Barman: (a) Will the 
Minister of Food and Agriculture be
pleased to state the quantity of wrap
per tobacco produced annually in India 
and the quantity imported annually 
from outside?

(b) What is the ruling pricc?
(c) What are the places in India 

where wrapper tobacco is grown?
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(d) What has happened to the pro
posal of setting up a Wrapper Tobacco 
liesearrh Station in the Northern part 
of West Bengal? ^

The Deputy Minister of Food and 
Agriculture (Shrl Thirumala Rao): (a)
Wrapper tobacco is, at present, not 
produced in the country on any 
industrial scale. Sepjirate figures for 
imported wrapper tobacco arc n<*t 
available.

(b) The question does not arise as 
it is not grown in India at present. 
The price of imported tobacci>, ex
clusive of duty, ranges from Rs. 
12/.V2 to Rs. 15 per lb.

(c) As a preliminary to largo scale 
cultivation, wrapper tobacco is grown 
at present only on an experimental 
scale at the Agricultural Farm in 
Cooch-Behar, and at the Indian Central 
Tobacco Committee’s Cigar and 
Cheroot Tobacco Research Station, 
Vedasandur (Dindigul), Madras Slate.

(d) It is proposed to set up a wrapper 
tobacco research station in Cooch 
Behar. For this purpose the West 
Benenl Government have agreed to 
place 44 acres of land at the disoosal 
of the Indian Central Tobacco Com
mittee. The site has been selected but 
owing to the merger of Cooch Behar 
with West Bengal and the consequent 
constitutional changes it has not been 
possible for the State Government to 
acquire the land so far. Acquisition 
proceedings have been started only 
recently and as soon as the land be
comes available the Station will be set 
up.

Shri Barman: Is it not a fact that 
as far back as about 2 years, land was 
actually acquired in Jalpaiguri 
district for this purpose? Why is 
Government making this long delay in 
fulfilling a project that has been 
finalised two years ago?

Shri Thinimala Rao: I can only read 
the last sentence of my answer once 
again where I have said: “Acquisition 
proceedings have been started only 
recently and as soon as the land be
comes available the Station will be 
set up.” There were inherent delays 
due to the merger of Cooch Behar with 
West Bengal and there were also other 
delays of an administrative nature. 
Actually there is no delay on the part 
of the Ministry here which is as earnest 
as the hon. Member in desiring that 
wrapper tobacco is produced in this 
country as soon as possible.

Shrl Barman: What is the projected 
estimate for this scheme and has it 
been modified subsequently or does it 
stand where it stood before?

Mr. Deputy-Speaker: 44 acres of 
land is oroposed to be set apart for 
this purpose.

Shri Thirumala Rao: There has been 
no necessity for any modification.

H u n g e r  M arches  in  W est B e n g a l

’“1157. Shri S. C. Samanta: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) the number of ‘Hunger Marches” 
reported In have taken place in diff
erent parts of the State of West B^n- 
fjal since January, 1951 :

(b) the n:mies of places and dates 
of occurrences;

(c) what were the demands of the 
Hunger marchers; and

(d) h.iw tVa their demands have- 
been met with?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao): (a )
There were 13 hunger marche-̂ j in 
which the participants raised 
grievances about food only and there 
were 29 others in which thp demand 
related to food and other matters.

(b) to (d). A  statement giving the 
information is placed on the Table of 
the House. [5ec Appendix VII, 
annexure No. 23.]

Shri S. C. Samanta: From the State
ment it 4s seen that there were 
“ Hunger Marches*' in 42 places during 
the last eight months, and in most of 
these places there was food-ratloninff 
in existence. May I know in how 
many rural areas was modified ration
ing ihtroduced after these “Hunger 
Marches*’?

Shri Thirumala Rao: The question is 
rather difficult to answer, as it relates 
to the exact point of time because the 
‘Hunger-Marches’ are spread over a 
long period. The opening of modified 
ration shops and the “Hunger 
Marches” here and there do not 
happen on^ after the other. One does 
not precede the other. Here we have 
47.31 lakhs of people under modified 
rationing in West Bengal.

Shri Barman: Is Government aware 
of a * Hunger-Strike* that started at 
Jaloaiguri on the 14th of this inonth, 
and if so, how is the situation now? 
Is the strike continuing or has it been 
discontinued?

Mr. Deputy-Speaker: Is it about
Jalpaiguri Town that the hon. Mem
ber asks?

Shri Barmaa: Yes.
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Mr. Deputy-Speaker: Then it is there 
as item (11) in the Statement.

Shri Thirumala Rao: Sir, “ Hunger 
March” is too vague a texm. We don’t 
know for what purpose and by how 
many persons it was started, if it nas 
been started.

Shri Barman: But is the Government 
aware of any such “Hunger Strike”?

Mr. Dcputy-Speaker: The Statement 
shows that there was a “Hunger 
March” at Jaipaiguri Town on the 9th 
August, 1951. It is one of the 42 iiems 
there. The details are also given there, 
how many demands were there and 
which of them were satisfied and so 
on.

Shri Barman: Sir. I ask about the 
14th of this .month whether the 
Government is aware of a “Hunger 
Strike*' started there on the 14th of 
this month some four days back.

Mr. Deputy-Speaker: Something
after the 9th August, 1951?

Shri Thiriimala Rao: Government 
arc not aware of any such Hunger 
March. Sir. ‘

Shri S. C. Samanta: Is it a fact that 
West Bengal Government is having 
modified rationing in places where the 
price of rice is more than Rs. 25 per 
maund and in spite of that the 
“Hunger Marches** are going on? And 
if that is so, may I know in how many 
cases the difficulty is caused by n.n- 
availability of transport facilities and 
how many due to shorL-supply of 
onoln of rice by the Central Govern
ment? ^

Shri Thirumala Rao: As regards
these details I want notice.

Shri S. C. Sananta: Is it not a fact 
that the "Hunecr Marchers’ at 
Jaipaiguri demanded rationing In the 
rural areas also, and is it also not a 
fact that in Moynapuri and other 
places rice is selling at Rs. 40 t(5̂ Rs. 80 
per maund?

Mr. Deputy-Speaker; The Minister 
may not be able to answer these 
questions about details.

Shri Sohan Lai: In how many oa.ses 
are these “Hunger Marches led pn^ 
P',iid?d by political parties and which 
are these political parties?

Mr. Deputy-Sneaker: The atiswer
. says there were 29 “Huneer Marches 

^h)>h related to food and other 
matters.

Shri Chattopadhyay: In how ir.any 
cases were the Hunger Marchers dis
persed by lathi charges and bullets?

Shri Thirumala Rao: Sir, it is a 
matter for the State Government to 
deal with,

Mr. Deputy-Speaker: The Statement 
gives cases where they were dispers
ed.

Shri B. K. P. SInha: Sir. is it a fact 
that the ‘‘Hunger Marches” are led by 
well-fed people?

Shri Krishnanand Rai: In how many 
eases weie the “Hunger Marchers” dis
persed by firing?

Shri Thirumala Rao: There does not 
seem to have been any firing for that 
purpose. Where there was smuggling 
and tussle between the smugglers and 
the police, there was firing,

Shri Barman: What about the
judicial enquiry at Cooch Behar town?

Mr. Deputy-Speaker: The question 
hour is over.

WRITTEN ANSWERS TO QUESTIONS

G auh ati (K a h ik u c h i) A erodrome

*1151. Shri J. N. Hazarika: Will the 
Minister of CommunlcatioMs be pleas
ed to state:

(a) the original estimated expendi
ture on the construction of the Gauhati 
(Kahikuchi) Aerodrome;

(b) the amount so far spent on the 
coti5truction including necessary buil
dings etc.;

(c) the amount that may be neces
sary in addition for the completion of 
the aerodrome;

(d) the time when the construction 
will be complete; and

(e) the reasons for the delay in not 
completing all the construction?

The Minister of Natural Resources 
and Scientific Research (Shri Sri 
Frakasa): (a) Rs. 20,86,368.

(b) An amount of Rs. 11.64.9^ has 
been spent up to the 31st July, 1951.

(c) Rs. 9,21.404.

(d) The entire project if expected 
to be completed in 19.'i3: but the Aero
drome will be available for use early 
in 1952.

(e) The delay has been due mainly 
to financial stringency and the conse- 
ouent shortage of funds available for 
the development of Civil Aviation.
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FOOOGhAINS FOR ASSAM

•1152. Shrl J. N. llazarika: Will the
Minister of Food and A|;riculture be
pleased to state:

(a) whether the report of starvation 
deaths in Assam is based on facts;

(b) if so, the number of such deaths;
(c) whether the Minister concerned 

recently visited the State;
(d) what his findings are regarding 

the food situation in the State;
(e) what quantity of food grains 

v/i)l be required for the Stale till the 
next harvest is raised; and

(f) what quantities of rice and other 
cereals have been and will be suppli
ed to the State sim ê August last upto 
December next?

The Deputy Minister of Food and 
Agriculture (Shrl Thirumala Rao):
(a) and (b). No. There was no death 
due to starvation in Assam.

(c) to (f). Attention is invited to 
my reply to the Short Notice Question 
on 11th September, 1951.

R a il w a y  Salo o ns

•1153. Shrl Kathnaswamy: Will the
Minister of Railways be pleased to 
state:

(a) whether any separate account of 
expenditure incurred on saloons is 
kept; and

(b) if so, what are the expenses 
incurred thereby for the last two 
years?

The Minister of States, Transport 
and Raiftirnys (Shri Gopalaswami): (a)
No separate account of expenses in
curred in connection with saloons is 
kept.

(b) Does not arise.

C e ntr al  T ractor  O r g a n isa t io n

*̂ 1158. Shri Kshudiram Mahata: Wijl 
the Minister of Food and Agriculture
be pleased to refer to the ans'ver given 
to my starred question No 4377 ask
ed on the 22nd May, 1951 *̂ nd state:

(a/ thp maintenance cost of the 
stair of the Central Tractor Organisa
tion during the period June to Octo-. 
ber when tractors cannot be used for 
reclamation; and

(b  ̂ whether Government have con
sidered any plan to utilise the staff 
during this period of the year for the 
production of food and if so, what 
and if not, why not?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao): (a)
The period during which tractors can

not be used for reclamation is from 
June to September. For this period 
the coFt of* maintenance of the 
operational statt of the Central 
Tractor Organisation is Rs. 5,76,200.

(b) During this period of the year 
the tractors and equipment \indergo 
repaffii which are essential after the 
intensive utilisation during the work
ing season. The staff are employed 
in carrying out these repairs and are 
therefore not available for any other 
work.

C o -o pe r a t iv e  F a r m in g  Societies

ni5f>. Shri Raj Kanwar: Will the 
Minister of Food and Agriculture be
pleased to state the number of Co
operative Farming Societies started. 
State-wise, in the country and the area 
covered by their activities?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao): A
statement showing the available 
information is placed on the Table of 
the House. [See Appendix VII, 
annexure No. 24.J

F oot-board T r a v e l l in g

M160. Shri Amolakh Chand: WiU
the Minister of Railways be pleased
to state:

(a) whethei foot-board travelling 
on Railways reaching Delhi from 
Ghaziabad has been checked efTective- 
ly and if so, the number of persons 
arrested and prosecuted for the breach 
during the period January to August, 
1951;

(b) whether certain persons were 
found boarding on the foot-boards of 
ladies’ compartments and molesting 
the ladies between Shahdhara and 
Delhi; and

(c) if so, what action was taken by 
the Railway Administration in this re
gard? -

The Minister of States, Transport 
and Railways (Shri Gopalaswami):
(a) Footboard travelling on Railways 
reaching Delhi from Ghaziabad has 
been considerably minimised. The 
number of persons arrested and pro
secuted during the period—January to 
August, 1951—in this context was 20.

(b) Two such complaints were 
received by the Railway.

(c) The Sub-Divisional Officer, Gov
ernment Railway Police, Delhi and 
Deputy Inspector General, Railway 
Police, Ambala were requested to take 
effective measures to eradicate this 
nuisance and they organised occasional 
raids to stop it. This campaign has
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been intensified with the result that 
there has been no complaint recentily.

A rea un d er  C o tton  C u l t iv a t io n

*1161. Shrl Balmiki: Will the Minis
ter of Food and Agriculture be pleas
ed to state:

(a) whether it is a fact that the 
area under cotton cultivation has in
creased during the current year as 
compared with years 'before;

Cb) the reasons for the same; and

(c) what facilities have been given 
to such farmers?

The Deputy Minister of Food and 
Agriculture (Shri Thlrumala Rao):
(a ) A  firm estimate of the area under 
cotton this year is not yet available. 
It is, however, expected to show an 
increase as compared with recent 
years.

(b) Integrated plan for increased 
production of food, cotton and jute in 
the country.

(c) Technical advice by the cotton
extension staff, plant protection 
measures, procurement and supply of 
fertilisers and improved seeds, and 
provision of additional irrigation 
facilities in certain areas. ^

W orld  Co nference  o n  L and  T en u r e

♦1162. Shri S. N. Das: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Government of 
India have accepted the invitation to 
attend the six week World Conference 
on land tejiure problems to be held at 
Wisconsin University, Madison, U.S^.;

(b) if so, whether the delegation has 
been selected;

(c) the personnel of the delegation; 
and

(d) what is the agenda of the Con
ference?

The Deputy Minister of Food and 
Agriculture (Shri Thinimala Rao): (a)
The Government of India have not 
been invited by the Wisconsin Uni
versity to be represented at the 
Conference. The University is, how
ever, inviting individual delegates from 
India to attend the Conference.

(b) and (c). Do not arise.

(d) The agenda of the Conference 
has net been received by the Govern
ment of India.
273 P.S. '
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B hadai C rop

[*1163. Shri Oraon: (a) Will the 
Minister of Food and Agriculture be
pleased to state how is the Bhadai 
crop this year? ,

(b) What are the prospects of rice 
crop during the current year?J

The Deputy Minister of Food and 
Agriculture (Shri Thimmala Rao): (a)
The latest available reports indicate 
the crop to be from fair to satisfactory 
in the States of Assam, Bihar, Madhya 
Pradesh, Orissa and the irrigated areas 
of Uttar Pradesh. Sowings are report
ed to have been affected in certain 
parts of the States of Bombay, Madras, 
Punjab, West Bengal, Hyderabad, 
Mysore, Coorg and the un-irrigated 
areas of Uttar Pradesh.

(b) Since even the preliminary 
acreage figures are not yet available, 
it is not possible to indicate the pro
spects at this stage.

D ir ecto r , R a il w a y  C le a r in g
A ccounts, D e lh i (C harge -S heets)

272. Shrl D. S. Seth: Will the Minis
ter of Railways be pleased to place on 
the Table of the House a statement 
showing:

(i) the brief details of the allega
tions made and the replies thereto 
given in each of the Charge-sheets 
issued by the Office of the Director. 
Railway Clearing Accounts, Delhi, 
during the period from the 1st June. 
1951 to the 31st August. 1951;

(ii) the penalties proposed to be in
flicted and also those actually inflict
ed in each of the cases referred to in 
part (i) above and the reasons for 
the delay, if any, in the disposal of 
outstanding cases;

( ii i )  the designation of officers issu
ing each of the Charge-sheets referred  
to in sub-part ( i )  above and their po
w ers of inflicting the punishment pro
posed to be levied in each case; and

(iv )  the names and desiciations of 
the staff to whom  each C h argM h eet  
w as issued and the num ber and date 
of each Charge-sheet?

The MiBister of Stole*. Trauport 
Md RsUwaya (Shri GopidMiwaal): A
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statement giving the requisite informa
tion is placed b^ow. [Copy placed 
in the Library, see No. P-216/51.]

D e lh i D e v e lo p m e n t  S ch em e

273. Shri S. N. Das: (a) Will the 
Minister of Food and Agriculture be
pleased to state which of the results 
of researches made by the Indian 
Council of Agricultural Research have 
been given practical application under 
the Delhi Development Scheme started 
in April, 1948?

(b) What are the important features 
of progress made in different direc
tions, agriculture, ajiimal husbandry, 
etc.?

(c) In how many villages have these 
researches been given practical appli
cations?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao): (a)
to (c). A  statement is laid on the 
Table of the House. [Sec Appendix
VII, annexure No. 25.J

T ic k e tle ss  T r a v e l l in g

274. Shri Kesava Rao: Will the
Minister of Railways be pleased to 
state:

(aPj whether it is a fact that if a 
ticketless traveller is found wltheut 
money, he will be gaoled; and

(b) if the answer to part (a) above 
be in the affirmative, what is the num
ber of such cases and what is the 
maximum and minimum period of 
sentence?

The Minister of States, Transport 
and Railways (Shri Gopaiaswami): (a)
The mere fact of a ticketless traveller 
sufficient to send him to gaol. I f  only 
he is fraudulently travelling or 
attempting to travel without a proper 
pass or a ticket, he is so punishable. 
Even if he has no fraudulent intentions 
but is travelling without a pass or a 
ticket or with insufficient pass or ticket 
or beyond authorised distance and 
fails or refuses to pay the necessary 
being found without money is not 
charges on demand, he is liable to 
prosecution for the recovery of the 
amount due and in default to imprison
ment. In this connection, the hon. 
Member’s attention is invited to 
Sections (112) and (113) of the Indian 
Railways Act.

(b) The number of tecketless 
passengers gaoled during 1950-51 was 
41,717 and the maximum and minimum 
period of sentence was three months 
and *till the rising of the court’ 
respectively.

Welfare Schemes, f9r Railwaymen

275. Shri Krishnanand Rai: Will the 
Minister of Railways be pleased to 
state:

(a) what welfare schemes for Rail- 
waymen have been taken by Govern
ment in 1951: and

(b) whether Government have drawn 
any plan for it and if so, what are its 
chief features?

The Minister of States, Transport 
and Railways (Shri Gopalaswami): (a)
and (b). A  provision of Rs. 7.95 rrores 
has been made in the budget for 1951
52. The attention of the hon. Mem
ber is invited to pages 36-37 cf the 
Explanatory Memorandum on the Rail
way Budget wherein details of the 
provision are given.

Land Army
276. Shri Jnani Ram: Will the Minis

ter of Food and Agriculture be pleas
ed to state:

(a> the total strength of Land Army 
In different States; and

(b) the cost of the Central Govern
ment and the States Governments on 
propaganda and organisation of land 
armies?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao): (a) 
Following are the latest figures regard
ing the Land Army personnel:

(1) Land Army organised by the 
Delhi Administration:

(i) University students—SO.
(ii) Village School Teachers— 100.
(iii) Several other villagers—

(2) ‘Students Auxiliary Force’
(Organised by the Indian Agricultural 
Research Institute, New Delhi.

( i) Students etc.— 105.
It is expected that the number will 

reach 250 by the end of this year.
(3) Land Army, organised by the 

Institute of Agriculture, Anand. Bom
bay.

(i) Students, Members of the
Staff, Peons ete.—400.

(ii) Villagers—50.
(4) Land Army organised by the 

Government of West Bengal.

(i) At Autpur:
Cultivators, Social workers,
teachers, students, and Govt, 
employees— 121.

(ii) At CalcutU:
Male Volunteers—43.
Lady Volunteers—19l
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(iii) At Burdwan:
Male Volunteers— 100.
Lady Volunteers—25.

(iv ) At Raj Balhat:
Rural agriculturists,—30.

(b) Estimates of the cost are yet 
,awaited from the State Governments. 
The intention, however, is that the 
Land Army should consist of
volunteers who will receive no pay
ment. The States and the Centre 
would bear the cost of their training 
•on 50:50 basis.

T ele -C o m m u n ic a t io n  S e r v ic e  tor  
R a il w a y s

277. Shri S. N. Das: Will the Minis
ter of Communications be pleased to 
-State:

(a) the basis of the existing rental 
rates that the Posts and Telegraphs 
Department recovers from the Rail
way Department for tele-communica
tion services for railways;

(b) when this rental rate was fixed;
(c) whether the question of general 

revision of the existing rental rates 
Jias been considered by Government; 
.and

(d) if so, what is the decision ir 
this regard?

The Minister of Natural Resources 
:and Scientific Research (Shri Sri 
Prakasa): (a ) The existing rental is 
made up of interest on capital, de
preciation and maintenance expendi
ture. The circuits are provided on a 
non-profit no-lass basis.

(b) 1st October, 1939.
(c) and (d). The Posts and Tele- 

;graphs Department has worked out 
•certain revised figures which have been 
referred to the Ministry of Railways 
for acceptance.

Post Offices run by Extra 
Departmental Persons

278. Dr. V. Subramaniam: (a) Will 
the Minister of Communications be 
pleased to state the number of post 
oflflces run by Extra Departmental per- 
usons in each State in 1950?

(b) Out of them how many are in 
villages and how many are in big 
towns?

(c) Is there any such post office at 
‘Tiruchirapalli (Madras) inside the 
•Collector’s Office?

(d) What is the salary and condi
tions of Service to such Post Masters 
who work in towns?

The Minister of Natural Resources 
iind Scientific Research (Shri Sri 
Prakasa): (a) and (b). A statement

showing the number of permanent 
post offices in charge of extra depart
mental agents is placed on the Table 
of the House. Information regarding 
experimental offices in urban and 
rural areas is being collected and will 
be placed on the Table of ttie House 
when available.

(c) There is a Sub-Post Office but it 
is Departmental.

(d) In towns, the Extra Depart
mental Offices are generally in charge 
of Extra Departmental Sub Post
masters. Such Postmasters are grant
ed a monthly basic allowance and 
dearness allowance. The basic 
allowance is determined at thei dis
cretion of the Head of the Circle con
cerned on the merits of each case. 
Ordinarily their allowance does not 
exceed Rs. 30 p.m., but in an
exceptional case, a remuneration of 
over Rs. 30 p.m. but not exceeding Rs. 
40 p.m. can be granted. In addition, 
they are granted dearness allowance at 
Rs. 25 p.m.

For fixtra departmental branch post
masters, the basic allowance varies 
from Rs. 10 p.m to Rs 25 p.m. and 
they are granted a dearness allowance 
of Rs. 10 p.m. in addition.

For conditions of service are the 
same for the extra departmental stafT 
both in towns or villages. As their 
designation indicates, they are not 
regular departmental employees and 
hence are not entitled to the privileges 
of pension, Provident Fund, leave with 
pay, increment, rent for buildings, etc. 
When the traffic position justifies the 
departmentalis.*ition of such offices, the 
services of the extra departmental 
staff are terminated. As they are 
excluded from the operation of the 
Civil Services (Classification, Control 
and Appeal) Rules, special rules to 
provide for their appointment have 
been issued by the Director-General.

Statement giving the number of Post
Offices as run by the Extra Depart
mental persons.

Branch OffloM Bub Offlce«ii

AMam 
Bibar 
Bombay 
Central
M«MlrM
OrifM 

West Bengal

&92
1,461
3,144
1,981
S,S84

674
2,169
2,168
1,226

Hyderabad (Pn.) 854

10
48

264
42

114
38
34

168
88
28

Total 19,868 763
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HtAD P ost and  T ele g r aph  O ffice  
IN M adras

279. Dr. V. Subramaniam: (a) Will 
the Minister of Comniunicatioiis be
pleased to state where the Head Post 
and Telegraph Office is situated at 
Tiruchirapalli (Madras) ?

(b) Is it in a rented building or in a
Departmental building?

(c) Is there any proposal to build 
a building for the Head Post Office and 
if so, when and where?

Cd) At Tiruchirapalli Town and 
» Srirangam, how many sub or branch 

post offices are in rented buildings and 
if so, what is the rent paid for each 
building at Tiruchirapalli and Sriran
gam?

The Minister of Natural Resources 
and Scientific Research (Shri Sri 
Prakasa): (a) It is located in Canton
ment area four furlongs North East of 
Tiruchirapalli Junction Railway 
Station.

(b) It is in a Departmental building.

(c) No such proposal is under con
sideration at present. .

(d) There are 21 Sub and Branch 
Post Offices in Tiruchirapalli Town 
and Srirangam accommodated in rent
ed buildings. The rent paid for each 
building per mensem is as follows—

(1) Clock Tower S.O.—Rs. 80.

(2) Golden Rock S.O.—Rs. 22.

(3) Marakkadai.—Rs. 30.

(4) Ponniah School Buildings.— R̂s.
12.

(5) Rock Fort.—-Rs. 20.

(6) Senkulam S.O.—Rs. 13.

(7) Srirangam S.O.—Rs. 30.

(8) Subramaniapuram.—Rs. 18.

(9) Tennur.—Rs. 34/6/-.

(10) Teppakulam.— R̂s. 250.

(11) Thiruvanaikoil S.O.—Rs. 16/8/-.

(12) Tiruchy Air Port.—Rs. 13/6/-.

(13) Tiruchi Cantt.—Rs. 18.

(14) Tiruchi East—Rs. 25.

(15) Tiruchi Fort.—Rs. 135.

(16) Tiruchi Public Offices.— R̂s. 5.

(17) Tiruchi Railway Station.—Rs. 
16/4/7.

(18) Tiruchi Town.—Rs. 7/8/-.

(19) Varaganeri.—Rs. 16.

(20) Woriur.—Rs. 42.

(21) Woriur Bazar.— R̂s. 25.

Total.—Rs. 829/-/T.

G overnm ent  Da ir y  at R ew a

280. Shri Dwivedi: Will the Minister 
of Food and Agriculture be pleased to
state:

(a) the quantity of dally milk sup
ply available at the Government Dairy 
at Rewa;

(b) whether any quantity of milk la 
available to the general public on 
rates at which the milk is available to* 
the Government servants;

(c) the number of cows and buffa
loes in the dairy;

(d ) the annual expenditure that is
being incurred on (i) maintenance of 
cattle including the cost of fodder etc;
(ii) maintenance of dairy staff; and
(iii) any other expenditure; and

(e) whether the expenditure is com
mensurate with the proceeds of sale of 
milk and other dairy products?

The Deputy Minister ot Food and 
Agriculture (Shri Thirumala Rao): (a )
to (e). Information has been called for 
from the State Government and will be 
laid on the Table of the House in due 
course.

P ost O ffices in  India

281. Shri Raj Kanwar: Will the
Minister of Communications be pleas*- 
ed to state:

(a ) the total number of (i') Post 
Offices; (ii) Telegraph offices; and (iii) 
telephone connections in India on the 
July. 1951;

(b) how many of these respectively 
were opened or provided after the 15th 
August, 1947; and

(c) the/ number proposed to be 
opened or provided during the next 
three or five 3̂ ars?

The Minister of Natural Resources 
and Scientlflc Research (Shri Sri 
Prakasa): (a ) Information as on 1st 
July 1951, is not available, l l ie  num
ber on 31st March, 1951 was—

[(1) Post Offices.—35»994.
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(ii) Telegraph Offices.--®,IpO.
(ill) Telephone connectioiu.*—1,70,039

(b) Statistics as <yi I5th August. 
1947 are not available. Information 
is available for 31st March. 1948. The 
increase between 31st March, 1948 and 
31st March, 1951, inclusive at the 
assets taken over from the ex-Statei. 
was—

( i )  Post Offices.—12,650.
(ii). Telegraph Offices.—860.
(iii) Telephone connections.—53,663.

(c) In the next 5 years, it is proposed 
to open 250 telegraph offices aud
1,00,000 Telephone connections. Xu 
regaM to post offices, it is propoMd to 
provide during the current year one 
post office for every village with a 
population of 2,000 and above. No 
programme has yet been drawn up for 
expansion of Postal facilities alter the 
current year.

Vana Mahotaava in  B hopal

ZSZ. Thakur Lai Singh: (a ) Will the 
Minister of Food and A^rriculton be
Pleased to state how many trees were 
planted in the State of Bhopal during 
the Vana Mahot8av(\/8 of 1950 and 1951?

(b) How many of them have surviv
ed?

The Deputy Minister of Food mi4 
Agriculture (Shri Thirumala Bao): (a)
82,210 and 1,51,000 trees were planted 
in the State of Bhopal during the Van 
Mahotaavas of 1950— and 1951, 
respectively.

(b) 25,623 trees have survived out 
of those planted during the Van 
Mahotsava of 1950. It is too early to 
estimate survial for 1951 plantings. 
That can be done only after the next 
Spring.

V ir g in  Forests in  A ndamans

♦ ***; the Minister of Food and Acrlculture be pleas*
ed to state whether Government have 
entered into an agreement with a Arm 
for the utiJization of Virgin Forests in 
North Andamans?

(b) I f  go what is the area and what 
are the main conditions regardina the 
period and price?

<c) To what extent will Government 
be ^neflted by this agreement?

(d ) Are xnore of such agreements 
contemplated to be entered into?

The Deputy Minister of Food and 
Agriculture (Shii Thirumala Rao):
(a) Yes.

(b ) and (c). The area of forest lands 
to be exploited measures about 700 jq. 
be valid for a preiod of 25 years, in 
the first instance, subject to renewal 
thereafter on such terms as may be 
mutually agreed upon. The licensee 
will extract annually about 75,000 tons 
of plywoods, matchlogs and orna
mental and hardwoods from areas 
marked by the Forest Department. 
These timbers will be disposed of by 
auction under Government supervision, 
or at rates determined by the Govern
ment. The royalty to be paid by the 
Company will be calculated on a pro
portionate basis on the current market 
prices, a provision which protects the 
interests of both the Government and 
the licensee, against future market 
fluctuations. The total royalty payable 
by the party is estimated at Rs. 50 
lakhs per annum. The licensee will 
also put up a sawmill and a plywood 
factory in the North Andamans.

(d) Not at present.

273 P.S.



PARLIAMENTARY DEBATES

(P art I I— F toceed in gs  o th e r  th an  Q aesfk m s a n d  A n s w o s )

OFFICIAL REPORT

V O L U M E  X V , m l

(80 th  A v g o s t . 1961 f o  2 2 a d  Septem ber, 1851)

Fourth Session 

of the 

Wednesday, 19th September, 1951



.Co n t e n t^
rolume x r —3m Auflut, 1951 to 22nd September, 1951

Oolumna
Thumdat, 30th Auoust, 1951—

Papers laid on the Table—
(♦) White Paper regarding Japanese Peace Treaty; and (ii) Draft Jai>anese 

Peace Treaty............................................ ........................................... 1605
Letter to Bombay Mutual Life Assurance Society Ltd. under Section 27 of

Lisurance A c t ............................................................................... 1695—96
Indian Companies (Amendment) Bill—Presentation of Report of Select

Committee ....................................1596
Qovarnmant of Part C States Bill—Consideration of clauses—Not concl̂ *ded . 1696—1664

F r i d a y ,  31st August, 1951—
Business of the House . . 1666—67
Papers laid on the Table—

Anaual Reports and Audited Accounts of Employees State Insurance Coipo-
ration for 1948-49 and 1949-60 .............................................................  1667

Press (Incitement to Crime) BiU—^Introduced............................................1667
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PARLIAMENT OF INDIA 
Wednesday, 19th September, 1951

The House met at Half Past Eight 
of the Clock.

TMr, D e pu t y -S pea ke r  in the Chair]
QUESTIONS AND ANSWERS 

(See Part I)

^ZO  A.M.
HINDU COUE—eorUd.

Clause 2.—(Application of Code)— 
contd.

Mr. Depaty-Speaken Before the
■discussion starts I might inform the 
House that this is the sixth day of the 
•debate on clause 2. Practically all 
shades of opinion have been covered. 
(Interruption). It is not as if every 

lion. Member should be ^allowed to 
:speak. The matter has been suflft- 
-ciently placed before the Hoiise both 
for and against the Bill as a whole 
^nd also particular clauses. We 
must be able to see the end of the 
discussion so far as clkuse 2 is con
cerned. I would request hon. Mem- 
'bers not to occupy the whole time but 
give opportunities to other hon. 
Members so that we might close the 
debate on the clause today. Hon. 
Members will try to be brief and 
«hort, as all the points have been ela
borately discussed already.

Sardar B. S. Man (Punjab): When
the House adjourned yesterday I was 
advocating that the Sikhs be absolved 
trom the operation of the Bill and 
I was basing my arguments on two 
counts. One was that we in the 
Punjab are predominantly agricul
turists, who form 95 per cent, of the 
population and the Sikh community 
forms a predominent part among the 
agriculturists. We in company with 
other fellow agriculturists, both Hindus 
and Muslims, are governed not by a 
Brahmanical rule of law, but by an 
entirely secular set of laws. We are 
governed by customs, secular customs 
^ d  they are different fundamentally 
from the proposed provisions of the 
^ 6  PSD
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Bill. Secondly, I said that Sikh opin
ion on this vital matter has not been 
consulted. I was dealing with the 
second point.

I have now looked into the matt^ 
and gone into the entire body of opin
ion circulated to us in the report of 
the Hindu Law Committee and I fln4 
to my dismay that not one authentic 
opinion, on behalf of the Sikh com
munity has agreed to this BUI. (An 
Hon. Member: How authentic?) There 
is an interruption asking how it is 
authentic. Perhaps many hon. Mem- 
^ rs  in this House may not be aware 
that we have a statutory body for the 
Sikhs set up by law which votes 
according to the law made by the 
Government of India. There are 
151 members who represent the entire 
commimity for the management of 
the qurdwaras and the administration 
of their religious laws. This body i i  
known as the Shiromani Gurdwara 
Prabandhak Committee. Incidentally 
it may be taken in this House that this 
body is dominated by certain very 
very aggressive or commimal Sikhs 
but it will be a surprise to the House 
to know that at present its president 
is no less than Sardar Nagoke, a 
staunch Congressman. The body is 
entirely dominated by Congressites. 
This body which is not aggressively 
communal and which has been set up 
by statutory law has expressed its 
emphatic opinion against tl^ Bill. 
Nothing can be more represlihtartive 
than the opinion of the S.GJ».C., let 
alone the numerous conferences and 
gatherings of Sikhs which have ex
pressed their opinion against it

The Minister o i Law (Dr. Ambed- 
kar): Where?

Sardar R  SL Man; Outside the House.
I ask the Government to take one 
position. Esther pass this Bill because 
you are sure that the majority of the 
Members here, who are representa
tives of their communities, want it or 
you think that the representatives of 
a particular community are so out- 
mcKied that they do not represent the 
real opinion outside the House, which 
wants the BilL Stand on any of 
these two positions either inside or 
outside the House. We are six Memr
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bers here representing the Sikh com
munity. (An Hon. Member: You said 
seven yesterday.) The seventh is 
from U.P. Even if you are prepared to 
base your position upon his opinion 
I am prepared to risk it, though I have 
not consulted him because I know 
very well the opinion of the agricui 
turists and he is one of them. We 
six Members here represent P.EP.S.U. 
and the Punjab. You cannot say 
that we all belong to the same party. 
Here are Ministerialists, there is an 
independent like Sardar Sochet Singh, 
people who are diametrically opposed 
to Congress party like Sardar Hukam 
Singh, who is an Akali leader and 
there is the Congressman Sardar 
Gurmukh Singh Musafir. I ask the 
Government on who^ opinion you 
have derived the impression that the 
Sikhs want the BilL I challenge 
that we are unanimously opi^sed to 
it. Do not force it on us just as 
you have not forced it down the 
throats of Christians. The Christians 
numerically are almost the same 
number as we in the Punjab. You 
have made an exception of the Chris
tians but you are not prepared to 
make an exception of the Sikhs. As 
representatives in this House we do 

' not want it. If you say that people 
outside want it, I ask the Law Minis
ter and the Minister of State Mr. 
Tyagi, who is now a Government sup
porter, to produce a single opinion to 
show that we want it. (Interrup
tions}

The Minister State for Finance 
(Shri Tyagi) Indicated dissent.

Sardar B. S. Man: I am sorry I 
referred to Mr..Tyagi, as I thou^t 
that the interruption came from him. 
since I was opposing the Government 
and he was supporting it now.

Sliri Tyagi: I am a widower and 1 
have no interest either in marriage or 
divorce.

The Minister at States, Transi»ort 
and Railways (Shri Gopalaswaml):
Who knows? You may yet improve!

Sardar B. S. Man: Many who are 
widowers here want the divorce sys
tem to be there because they hope to 
find their deliverance through it. 
However, Mr. Tyagi is an exception. 
In spite of the fact that he îs a 
widower he is against divorce rather 
an unusual phenomenon.

Sardar Sochet Singh (P.EP.S.U.): 
He may be interested in divorce in 
his neighbour’s house.

Ssu^r B. S. Man: So, as I said, we 
were not consulted. Although poli
tical opinions are very divergent in

the Sikh community, the present Gov
ernment is not listening either to the 
Congress Sikh, the Akali Sikh or the 
mdependent Sikh, nor even the Minis
terialist Sikh. It is surprieing how 
the Government has come to the 
wonderful conclusion that the Sikli 
opinion has been sufficiently agitated 
and consulted. After my speech 
yesterday certain friends came to me 
and told me “jyir. Man, it is all right. 
We admit that your customs are 
different and that you were not con
sulted sufficiently. But why can we 
not legislate for you? Because all 
along you have been a Hindu and 
you were governed by Hindu law.” I 
shall come to that point of whether 
we have ever been governed by Hindu 
law, but as to the point whether we 
are Hindus I should not like to repeat 
the argument here but I would like 
to mention something in that comiec- 
tion. I came across a pamphlet 
yesterday wherein it is said that if 
you go to a village and tell a Sikh, 
“You ore a' Hindu” , the answer will 
be not in words but a slap on your 
face. I will not—I dare not—use- 
that argument here. '

Pandit Tbakur Das Bhargavu (Pun
jab); How are the Sikh agriculturists 
differently placed from the Hindju 
agriculturists of Punjab?

Sardar B. S. Man: I would have 
much liked to argue, and in fact I am 
actually basing all my arguments on 
that fact, that as an agriculturist I 
am in the company of Hindu agricul
turists and the Mussalman agricul
turists. And ray lawyer friend knows 
perfectly well that the Sikh agricul
turist, along with the Hindu agricul
turist and the Muslim agriculturist, 
is governed by a customary set of 
laws applicable uniformly to all. If 
I am using the word Sikh it is due to 
the bane of this Bill. I would have 
liked to argue that the agriculturists 
of the Punjab be absolved, but what 
shall I do when this Bill—in that res
pect a backward Bill, a communal 
Bill—legislates for Hindus, Sikhs* 
Jains etc. and talks in terms of com- 
mimal groups and not in terms of 
secular groups?

Pandtt Thaknr Das Bfaargava: Is it
not a fact that the Hindu non-agricul
turists living in the villages follow the. 
same customs as the Hindu agricul
turists?

Sardar B. S. Man: Yes. That is 
the beauty of our entire law in the 
Punjab. It is an advancement on 
other parts that we in the Punjab 
are governed by village communities 
and not by religious law. We are 
governed by land and we jreYolv  ̂
round land laws, secular laws. Let
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me give a quotation to meet this 
interruption. I will quote from 
Rattigan^s Digest. My whole point is 
that so far as this law is concerned 
in its application to Punjab, it is not 
reformative; it is not progressive 
because it is too conservative, because 
it is too orthodox; it is retrograde 
because it is communal—our law in 
the Punjab has gone much farther at 
least so far as secularism is concerned. 
In our village communities we have 
been governed by the same set and 
same pattern of laws; Hindus, Mus
lims and Sikhs, agriculturists and non
agriculturists, were attached to the 
land all these ages; they had Imbibed 
the wisdom of the ages and the spirit 
of the times and throughout they were 
governed by one set of laws. But 
Dr. Ambedkar comes out one fine 
morning with this Hindu Code Bill— 
perhaps he is jealous of us—and says, 
“I am going to cut across you and 
split you into two communal groups’*. 
Either you be a Hindu or you be a 
Mussalman! That is the effect of it.

Shri Naziraddin Ahmad (West 
Bengal); Rather, “give up all reli
gions” !

Sardar B. S. Man: Now what does 
RattigarCs Digest say in this msrtter? 
It says:

'•'It had long been felt by those 
best acquired with the habits and 
customs of the rural population 
that neither the Shara nor the 
Shastras really exercised any 
direct influence among them.”
Then: . ^

“The Hindu Law extravagantly 
exalts the Brahman; it gives 
sacredotal reasons for secular 
rules. In the Punjab, Hindus and 
Mussalmans converted from 
Hinduism may fear or feed the 
Brahman; but in civil affairs Pun
jab Customary Law ranks him 
with other men. It is essentially 
unsacredcptal, imsacramental. 
secular.”
Mr. Deputy-Speaker: Is not the 

Shariat now applicable to the Punjab?
Sardar B. S. RIaii: I am splitting up 

the Punjab population into two dis
tinct groups: one group comprises 95 
per cent, of the population and the 
other remaining five per cent. The 
95 per cent., an4 in fact even more, 
live in the villages and is attached
to the land..............

Mr. Depnty>Speaker: Was not Shariat 
passed in undivided India?

Sardar B. S. Man: I shall come to 
the Punjab laws. There the custom 
is the primary rule of decision to the 
exclusion of Shariat as well as the 
Hindu Law.

Dr. Ambedkar: T! -̂ it has been over
ruled by the Sharia: law.

Sardar B. S- Man: Shariat will fill
in the gap when there is no customary 
law prevalent. It is qiiite distinct. 
I must refer to that later sincc I do 
not want n.y argamc;:t inS.-'"-:pted 
now. We have legislation—the Punjab 
Laws Act of 1872, clause 5—where 
it is distinctly laid down that in 
Punjab the first rule of decision will 
be the customary law and where 
there is no custom and a gap arises 
only then the Hindu law or the 
Shariat law will come in,

Shri R. C. Upa^yaya (Rajasthan): 
Are the customs reduced to writing?

Sardar B. S. Man: Not only reduced 
to writing but compiled, listened td 
and decided— n̂ot for ten or flfteen 
years but for ages.

An Hon. Member: Is not your cus
tom the same as Hindu custorri?

Sardar B. S. Man: What ipnocence! 
If I were to prove to my friend here 
that my custom is entirely and funda
mentally different from Hindu law« 
will he be prepared to make an ex
ception? .

Pandit Tfaaknr Das Bharrava: If a 
custom is reasonable. Dr. Ambedkar is 
bound to accept it  (Interruption).

Sardar B. S. Man: The interruptions 
are many. One interrupter says 
that if I convince him he' is bound to 
accept it. I do not know \vhr‘ther I 
can convince a person who is not will
ing to be convinced: Dr. Ambedkar 
says even if he is convinced he wiD 
not accept it.

Now, let me give a quotation from 
Mayne*s Hindu Law; it has held the 
field for a fairly long time and is a 
fairly authoritative commentary. It 
says:

“As regards the Village Ck)mmu- 
nities, the Punjab and the adjoin
ing districts are the region in 
which alone they flourish in their 
primitive rigour- This is the 
tract which the Aryans must have 
first traversed on entering India. 
Yet it seems to have been there 
that Brahmanism most completely
f&iled to take root..............and the
religious element has never en
tered into their secular law;”
If I have enjoyed emancipation from 

Manu for so long a time, will it not 
be a tyranny of the times if I have to 
submit now to a modern Manu? If 
I have not been governed by brah- 
manical rule and I have had secular 
law for a long time in Punjab, if I 
have not aocepted Manu*s religion, 
them let me assure the House that
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Punjab is not going to accept Ambed- 
fearian religion hence-forward. (Inter
ruption). Let me give credit to Manu 
that at least he was original in many 
respects, but my modern Manu—oh, 
what a fall has he had! He is neither 
original nor progressive. (Inter
ruption). You ask who is the modern 
Manu? Well. I need not say.

Dr. Ambedkar: I am not a modern 
Manu.

Sardar B. S. Man: In Punjab we 
not recognise communal groups and 

the application of this law wiU for 
the first time introduce the commimal 
element there. I shall read to you 
from Moj/ne’s Hindu Law, 9th Edi
tion, Page 48, where it is said:

“The special interest of Punjab 
’ Customs arises from the fact 

that iBrahmanism seems never to 
have succeeded In the Punjab. 
Accordingly, when we find a parti

* cular usage common to the Punjab 
and to Sanskrit law, we may infer 
that there is nothing necessarily 
Brahmanical in its origin. The 
Brahmans are not', in the Punjab, 
the depositaries of Customary law.
To ascertain it we must go to the 
Jirga, or Tribal Council, if there 
be one, or to the elders of the 
tribe,
Shri R. K. Chaodhori (Assam): I

am sorry to interrupt, but let us come 
straight to the point. Does the hon. 
Member want monogamy or not? 
That is the question.

Shri Tyagi: Why beat about the
bush?

Sardar B. S. Man: A false sense of 
security is being created in the House 
through the Press that Government 
want to proceed with only marriage 
and divorce. Has Dr. Ambedkar 
declared here definitely that "he is
leaving out the other portions and he 
is only concerned with marriage and 
divorce? I am disctissing the appli> 
cability of this Ĉ ode in its entirety, I 
proceed on the assumption that the 
other portions are not going to be
dropped. I caution my friends. 
Once (government lull you into a sense 
of indifference and false feeling of 
security, they will proceed with the 
other portions.

Shri B. K. Chandhnri: Please answer 
my question. According to the cus- 

 ̂tomary law, monogamy is allowed in 
 ̂Punjab. Are you in favour of con
tinuing the monogamy law?

Sarder B. S. Man: I shall discuss 
that threadbare, law by law.

Mr. Depaty-Speaker: We are not 
gomg to take up other matters. I

think it was made sufficiently clear by 
the hon. the Prime Minister who 
stated that they would proceed only 
with marriage and divorce.* If this is 
accepted, I hope the hon. Member will 
resume his seat,

Sardar Hnkam Singh T^unjab): If
this clause is accepted at this stage, 
would it be again taken into considera
tion when the other Chapters come 
up? Once it is made applicable, 
certainly the whole thing has to be 
thrashed out at this stage.

Mr. Depdty-Speaker: If the Bill is 
confined to marriage and divorce and 
the other parts are brought in by a 
separate Bill, (Joes the hon. Member 
think that this clause will apply to 
everyone?

Shrimati Dnrgabai (Madras): What 
is the basis for the hon. Member’s 
statement that the most important 
Chapters relating to inheritance will 
be dropped? What is the source of 
his information? -

Sardar B. S. Man: The hon. lady 
Member comes to my rescue for the 
first time. It is exactly because the 
other portions have not been dropped,
I say that I am perfectly entitled to 
discuss the whole body of it.,

Shri Bharat! (Madras): The* Prime 
Minister and the Law Minister have 
already stated that due to factors of 
time etc. it is more than imlikely 
that the other Chapters would be taken 
up. Although it may not be a cate
gorical assurance, for all practical pur
poses we may take it as the official 
decision. If we take the practical 
aspects of the matter, in all probabi
lity, I may even say 99 per cent, the 
other Chapters would not be taken up 
during the current session. It is just 
possible that we may take them up 
during February or March next, but 
during the current session it is abso
lutely impossible to take up other 
Chapters. It will be a great fortune 
if we finish Chapter II. Therefore,
I would request other Members to 
cooperate. At least, let us pass this 
portion. I think it will be in the 
interests of the discussion if Dr. 
Ambedkar makes some kind of a state
ment and gives if not a categorical 
assurance at least some indication that 
only the provisions relating to 
marriage and divorce would be passed 
during the current session.

Pandit M. B. Bhargava (Ajmer): 
Has the hon. Member been briefed by 
the Grovernment of India to take up 
this position?

Mr. Deimty-Speaker: Hon. Members 
are entitled to speak on both sides.
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Dr. Deshmukh (Madhya Pradesh): 
After all, clause 2 does not make any 
distinction between different portions 
of the Code as it has been placed 
before us. If my hoh. friend does 
not say at the present stage all that 
he wants to say with respect to the 
other Chapters, he will be precluded 
from saying them later, because clause
2 is of general application to the whole 
Code and does not refer merely to 
marriage and divorce. Once clause
2 is accepted, it will apply to the 
whole Code and unless we have an 
amendment saying that it applies to 
marriage and divorce only—and no 
such amendment is before Us from 
Government—I think the Tion. Member 
cannot be stopped from bringing in 
other Chapters.

Shri J. R  Kapoor (Uttar Pradesh): 
Even if clause 2 is passed in* this form 
or an amendfed form, it will not pre
clude any one from saying at any 
subsequent stage that any particular 
portion or Chapter shall not be appli
cable to this section of the community 
or that. Take for instance the ques
tion of succession and inheritance. 
When that Chapter is taken up, it 
will certainly be open to us to add a 
clause to the effect that this part of 
the Ĉ ode shall not be applicable to 
Sikhs or this or that community. 
The passing of clause 2 would leave 
the door open to discuss the matter 
later on and it may be advisable for 
all of us, if we are agreed on the 
marriage and divorce laws subject to 
such amendments as may be accept
able, to proceed with the Bill.

Mr. Deputy-Speaker: I am in a fix.
I thought I would be able to ask hon. 
Members to conclude the debate oh 
this matter having regard to the State
ment by the hon. the Prime Minister 
that the Chapter on marriage and 
divorce only will be taken up. He 
said so particularly. Now, if clause 2 
is to apply to all the other Chapters 
I do not know how I can ask the hon. 
Members not to refer’ to them. That 
is my fear. I would like elucidation 
from the hon. the Law Minister. Other
wise the scope will become wider and 
it would not be reasonable for me to 
say that the debate shall be concluded 
80 early.

Dr. Ambedkar: The hon. the Prime 
Minister stated the other day that the 
House will rise on the 6th.

Shri Naziruddin Ahmad: That is
only provisional.

Dr. Ambedkar: Whatever it may be, 
it. is there. I think I can say without 
giving away the position of the Gov- 
ernanent that it is quite clear that it 
would not be possible to proceed in

this session beyond the Chapter deal
ing with marriage and divorce. When 
we reach the end of that Chapter. I 
propose to move certain amendments 
to these two parts in order to make 
them self-contained and to attach to 
them certain Schedules which go 
with marriage and divorce. I think 
the House may well take it that that 
is the intention of Crovernment so far 
as the present session is concerned. 
When for instance the other parts 
are taken up, no doubt any Law Minis-, 
ter who would be then piloting the 
Bill and the Draftsmen 'would see to 
it that those parts were also self
contained and the same definition and 
rules as regards applicability will 
have to be repeated in the other parts 
when those parts are placed before 
the House. Obviously, the clauses 
dealing with applicability w.Jen they 
wDl be confined to this part would by 
no stretch of imagination be extended 
to the other parts unless they are 
repeated there. I think that any 
lawyer Member of this House should be 
able to understand thsrt that would 
be the position, so that when the 
other Darts come to be discussed it 
would be open to the House to see 

 ̂ whether the same definition which is 
’ given now "as to the territorial appli

cability of this part or the social 
applicability of this part should be the 
same as will be enacted so far as this 
part is concerned. It will be open to 
the House and also for the Govern
ment to see to it whether those parts 
should be made applicable universally 
in all parts of India, or whether they 
should be applicable to all communi
ties, or whether any exception might 
be made. That is a matter which Z 
think should be left to the future 
Government, the future Law Minister 
and the future Parliament.
10 A.M.

Shrimati Renuka Ray (West
Bengal): On a point of order* Sir.
Clause 2 has been under discussion for 
three days in the previous session and 
three days now—six days in all. Al
most all the speeches on clause 2 have 
gone into the merits of the provisions
of the whole BUl. I want to ask
whether once the consideration stage is 
over, it is open on a discussion of a 
clause, to go into every detail of the 
Bill as it has been done during the 
debate on clause 2?

Shrimati Durgabai: May I seek a. 
clarification. In the light of what 
the hon. the Law Minister has stated 
and also in the light of the fact that 
this House attaches considerable im- 
portanre—the greatest importance— t̂o 
the clauses relating to inheritencci 
because they , are based on the principle 
of equality, is it the intention of Gov-
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ernment to bring a separate Bill relat
ing to tliose clauses in the next session 
of Parliament, if not auring this ses
sion of Parliament?

Dr. Ambedkar: I am afraid that is 
entirely outside my jurisdiction. It is 
a matter which I should leave to the 
Prime Minister to answer.

Shri Deshbandhu Gupta (Delhi): In 
view of the statement that has been 
made by the hon. the Law Minister, 
may I know whether it is also the 
intention of Government to change 
the title of the Bill, because it is no 
longer a code?

Dr. Ambedkar: When I reach clause 
55 I shall move all the necessary 
amendments to make this an indepen
dent Bill and take it out of the Code.

The Prime Minister and Minister of 
External Affairs (Shri Jawaliarlal 
Nehm): If I have gathered the pur
port of the hon. Member’s question, it 
was whether other parts of the Bill 
will be introduced in this session or 
in a subsequent session. So far -as 
Government are concerned, we have 
often stated that we stand by the whole 
Bill. Our difficulty has Leen the 
difficulty of time, and we decided to 
proceed with Part II in this sessioo 
and to pass it. That did not mean 
that we were giving up any other part 
and we would very much like to have 
the other parts passed too. But 
practically speaking, there is no chance 
of our doing that in the present ses
sion. Whenever we can avail of an 
opportunity we should like to take up 
the other parts.

Mr. Deimty-Speaker: The hon. the 
Prime Minister was not here when 
this point was raised. When Sardar 
Man was on his legs, he was referring 
to the other parts of the Bill inasmuch 
as they will be applicable to the Sikhs. 
At that stage a point was raised as to 
whether the hon. the Prime Minister 
has not already stated that this 
measure will now be confined to 
marriage and divorce and as such 
discussion should be confined to those 
two subjet-ts. Having regard to the 
number of days that have been spent 
on this clause, I wanted to conclude 
the discussion on this today. The 
hOT>. the Law Minister then said tihat 
it was intended to confine this Bill 
onJy to marriage and divorce and 
suitable amendments would be moved 
even with respect to the title. Ir 
regard to the other parts of the Bill

was said that a fn&sh Bill would be 
introduced which would also cover 
the applicability of this Bill to the 
territories or communities. A further 
question was asked as to when tliat 
Bill would be‘  introduced, to -which

the hon. the Law Minister replied that 
the Prime Minister alone must ax»swer 
that question. That is why I was a 
little doubtful if the Prime Minister 
has been apprised of the discussion 
that took place here. *

Dr. Ambedkar: I perhaps forgot to 
say that after clause 55 is reached I 
shall not only introduce suitable 
amendments with the object of making 
that particular part self-contained, but' 
I shall also move a motion that this 
Bill, so to say as amended, be passed 
independently of the other parts.

With regard to the other question, I 
have looked into the Rules of Proce-?^ 
dure. There will be two courses open. 
One course that will be open to me 
would be to move that the other 
clauses be put and negatived, so that 
Government will be free to bring them 
together in a separate code or separate 
part or separate Bill and move them 
whenever they want. The other 
course permissible—subject to your 
ruling—under the Rules of Procedure 
would be to let those parts stand. I 
find from the rules that there is 
nothing to prevent this Parliament 
from taking out a particular part or a 
particular portion from a whole BilT 
that has been before it and to treat it 
as an independent Bill and pass it. 
That is a matter which I am prepared 
to leave to you and to the House. Our 
present intention is to stop with clause 
55 and certain relevant Schedules. I 
think that makes the position clear.

Shri Jawaharlal Nehm: My hon.
colleague has made the position quite 
clear. I entirely agree with him. 
We are for the present going to con
fine ourselves to Part II and complete 
it as a whole, apart from the rest. 
Then it depends on various po.<;sibi1i-

• ties, as to how best to deal with the 
rest of the Bill. But this ought to 
be kept separate.

May I also qualify, or amend, â  
statement which I made about the 
length of this session. I said that we 
would like it to f»nd on the «th October. 
As I see the debate proceeding, there > 
is no chance of its ending on the 6th 
October. So. it will have to go on 
till we finish important work.

Shri Deshbandhu Gupta: May I seek 
a clarification? The hon. the Law 
Minister has made it quite clear that 
this will be a self-contained Bill deal
ing with monogamy, marriage and 
divorce. If that is so and the subse
quent Bills will also be self-contained 
Bills, then the question of Hindu Code 
as such does not arise. Therefore, 
there will be different Bills and codi
fication will have to follow later on. il 
necessary. Therefore we are '. not 
proceeding with the Bill as it is. We
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are only proceeding with the different 
heads of the Bill and at the moment 
we are onlv concerned with these 
three thinss.

Shri Ramalingam Chettiar (Madras): 
There are several provinces which have 
already got laws on monogamy and 
divorce. Probably they are better, 
though the provisions that we are
going to agree here is a compromise. 
We are having this compromise simply 
because we are going to have a Code. 
Jn case the present law is going to be 
confined to marriage and divorce, why 
not leave those laws which are passed 
by the different provinces alone and 
leave it to the people of those provinces 
to choose. This is an important 
issue which you have to consider.

Pandit Malaviya (Uttar Pradesh); 
May I suggest to the hon. the Law 
Minister whether it will not help if 
lie did that at this stage rather than 
wait till the end?

Dr. Ambedkar: I do not see any 
reason for doubting the motives of 
Government. I have said, and we 
propose to stand by what we have 
said.

Pandit Malaviya: 1 am surprised 
ihat he should think that there is any 
•doubt of his motives in what I said. 
I asked, will it not help if he did it 
at this stage, because if that is the 
^ ing  which we are considering it 
might become a slightly different 
:situation for some of us.

Dr. Ambedkan Take it that it will 
be so.

Pandit Malaviya: When we are in 
Parliament legislating, it is difficult to 
take things unless they are done. I 
-simply asked, will it therefore not help 
if it is done now.

Mr. Deputy-Speaker: The ' hon. the
Law Minister has made the intention 
o f  the Government clear. My only 
difficulty is this—I am not asking him 
to do it immediately— b̂ut when once 
we pass clause 2 and take up clau^ 
.55 I have got a doubt technically as 
to whether we can modify clause 2 
then, at that stage. ^

Dr. Ambedkar: At the time when 
you put. this clause 2 I want to make 
-a reservation that I reserve to myself 
the necessary liberty of making certain 
-consequential amendments to clause 2.

Some Hon. Members: No. no. How 
<can it be?

Dr. Ambedkar: That is perfectly 
possible.

Pandit Malaviya: That is authori
tarian and not parliamentary!

Mr. Deputy-Speaker: There is noth
ing unparliamentary. The hon. the

Law Minister has been extremdy 
reasonable. - There is no good loslnc 
one’s reason or making recriminations. 
It does not contribute to the coolness 
of the atmosphere that must prevail 
here. I understand the Law Minister. 
He has no mental reservations. He 
wanted to bring it by way of amend
ment to clause 55. Then I thought 
within myself that at that stage it 
may be a bit too late. He has sug
gested an alternative that on clause 2 
he will make a reservation to move the 
necessary consequential amendments. 
Even there I have a difficulty. I shall 
no doubt conclude the debate on this 
clause with that background that this 
clause, that is clause 2, will apply 
only to marriage and divorce. But I 
shall withhold putting it to the House. 
I shall conclude the entire debate and 
take it over after the Chapter is con
cluded. Now, in view of what has 
been said, hon. Members must be pre
pared to conclude the debate today,

Sardar B. S. Man. He need not 
dilate upon the other matters.

Shrimati Durgabai: Now that one 
hon. Member has stated that certain 
State Legislatures have passed mono* 
gamy Acts, may I point out that only 
three States—Madras, Bombay and 
Baroda— ĥave passed such Acts. In 
view of the fact that there is a lot of 
confusion being resulted on account 
of all the State Legislatures not passins 
the laws and on account differing 
High Court judgments, it is highly 
necessary that there should be a Cen
tral law on monogamy and divorce so 
that it will be applicable to all States 
whether they wish it or not. There
fore, hon. Members may facilitate tiie 
discussion and passing of the Bill up- 
to clause 55.

Mr. Deputy-Speaker: Now that the 
scope of the discussion has been 
narrmved down let us pass it as ex
peditiously as possible and avoid, i t  
possible, even sitting during Dusehra.

Shri Jawaharlal Nehru: May I sug
gest, Sir, that we sit on next Saturday?

Mr. Deputy-Speaker: I was not refer-
rinc to that

Shri Jawaharlal Nehm: 1 know. Sir.
I was merely suggesting about next 
Saturday.

Mr. Deputy-Speaker: That can al
ways be done. But let us pass this 
as early as possible and not sit beyond 
#{th October, if it is possible to avoid 
it. ^

Pandit Malaviya: Even if it is neces
sary to sit beyond 6th October I hope 
We do not sit during Dusehra but ilt 
afterwards.
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Mr. Deputy-Speaker; That is ac
cepted. We will not sit on any 
public holiday.

Sardar B. S. Man: Frankly speak
ing I am not able to understand 
Completely......

Mr. Deputy-Speaker: May I suggest 
that in discussing clause 2 the relevant 
merits of all the clauses that follow 
need not be referred to? References 
here and there are enough. I there
fore wish to draw the attention of the 
hon. Member who is on his legs and 
also other Members that while the 
applications of those other clauses may

generally indicated here and there, 
matters as to how they ought to be 
or ought not to be and how they 
ought to be modified and so on may 
aU be taken up when we come to the 
other clauses.

Shri Sarwate (Madhya Bharat): In 
case we are to postpone the final 
passing of this clause would it not be 
better that aU discussion on this clause 
be withheld to a later stage?

Mr. Deputy-Speaker: We have al
ready spent a sufficient time over this 
clause. Hon. Members may now 
take it definitely that it is the view of 
the Government as stated by the hon. 
the Law Minister that the effect of 
this clause will be confined only to. 
marriage and divorce. On that foot
ing it is open to hon. Members to say 
where it should or should not apply— 
to Sikhs or Buddhists or Hindus or 
to certain territories etc. The discus
sion will be confined to that extent 
only and not extend to other things.

Pandit Malaviya: May I suggest for 
the consideration of the hon. the Law 
Minister one procedure? We may 
finish this discussion on clause 2 
today. But after the discussion has 
taken place, instead of putting it to 
the House, we may leave it over. There 
may be no more discussion oiv it. 1 
am only making a constructive sug
gestion.

Mr. Deputy-Speaker; I have said so 
already. I will conclude the discus
sion and call upon the Law Minister 
at one o’clock.

Shri Syamnandan Sahaya (Bihar): 
If clause 2 will apply only to marriage 
and divorce, what will apply to the 
other clauses? What ^ ou t the other 
clauses of the Code? What will be 
the application clause?

Mr. Deputy-Speaker; AU the other 
cdauses also will be »?uitably modified.

: jWhen they are taken up submissions 
 ̂ ■iihay be made. '

ihri Syamnandan Sahaya: Are. there 
to be two application clauses in the 
same Bill?

Mr. Deputy-Speaker: Hon. Members 
were either not here or were not 
hearing properly......

Shri Sarwate: I request one point 
to be made clear. We have tabled 
certain amendments. The amendments 
depend upon the scope of clause 2. 
So we may be allowed to move those 
amendments or take up those amend
ments later on.

Mr. Speaker: All the amendments 
are being discussed now. I am not 
going to allow any other amendments. 
Those amendments together with the 
clause, including the amen^ents 
moved by the hon. the Law Mmister, 
have been discussed. We have 
reached a stage. If in pursuance of 
aU the other clauses that are taken up> 
and adopted we go back to clause Z 
and any incidental amendments have 
to be made to clause 2, the discussioi^ 
will be confined only to incidental, 
auxiliary and consequential amend
ments. Today we may take it tha^ 
this must be over.

Shri R. K. Chaudhuri: I want to> 
have my doubts cleared on this point.
I understand that clause 2 will apply 
only in cases of marriage and divorce.
T want to know that when the inherit- 

•ance chapter comes up will there be 
a saving clause in that and should it 
not apply to the rest? This is not ta 
apply to all but only to those who 
want to be governed. Will there be • 

''such a saving clause in that part?
Mr. Deputy-Speaker: For the time 

being the hon. 'Minister said that this 
Code was confined tp marriage and 
divorce and all the other general 
clauses also would be suitably changed. 
As to what will happen when another 
Law Minister or this Law Minister 
will introduce at that time, it is a 
matter of conjecture and it is too- 
early to predict what will happen.

Shri R. K. Chaudhuri: How can you
 ̂allow this clause to be passed; possi
bly it will be like the Damocles’ sword 
hanging over us. ^

Mr. Deputy-Speaker: Another clause 
will be introduced, a similar clause 
with suitable amendments and then 
the hon. Member can continue to speak 
as vigorously if not more vigorously. 
Let us not spend any more time od 
this.

Shri J. R. Kapoor: May I therefore 
submit that as you are anxious to> 
close the discussion at one o’clock 
today, the discussion may now start on 
the amendments rather than on the 
general aspects; otherwise, we shall 
have hardly any time to deal with 
specific amendments which really 
matter so far as clause 2 is concemedi
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Mr. Deputy-Speak: There will be 
discussicm both on the clause and the 
specific amendments. I am not
going to allow any hon. Member merely
because he has tabled an amendment 
just to go on speaking here.

^  ^  t  3TR
|3Tr I  am # ^

^   ̂ 31TT ^
(vote) *T̂  I eft 3TO ^  »TR- 
^  m ( Minister
of Law) ^  s to %
apTT w  t  ^
^  ^  ^  I 3R ^  aftr

(Marriage of Divorce 
Law) 3T5y»T ŴTPTT I I w  ^

^  t ,
^  ?̂TFTT

srnr, afk ^  ^  W ^ i i r  i
ITO SF^lVT : w  ^  ^  3»T7

(amendment) f  I
Kit ^  W  5iTOr

^(Sarda Act) r̂r fwT

[Shri Bhatt (Bombay): Sir, what
has been-decided today and what you 
have conveyed to the House, is that 
Clause 2 will not be put to the vote 
of the House today. I would, there
fore, like to know whether any hope 
is left for us to move our other amend
ments in view o  ̂ the stand taken by 
the hon. Minister of Law today. Now 
he wants to enact the Ma r̂riage and 
Divorce Law separately. Will it be 
in order in this connection to table 
any amendment, as suggested by me 
previously, to the effect that the Law 
should be made applicable to the 
whole of India and would you permit 
it to be movedT 

Dr. Ambedkar: You have already 
tabled an amendment to that effect.

Shri Bhatt: The amendment tabled 
by me is not on the lines of a similar 
amendment that was moved in con
nection with the Sarda Act.]

Mr. Deputy-Speaker: There is no 
good asking the hon. Minister whether 
he wants it to be applied to every 
individual in this country and every 
part of this country. Amendments 
have already been tabled. Those

amendments will be put to the vote 
of the House and if the vote decides, 
against the Law Minister, he will 
gladly accept it. Therefore, there 
is no question of any further amend
ment regarding territorial restriction or 
restriction regarding communities. They, 
are all. before the House and I am not 
going to put them to vote today. T 
will put them later on. It is for the 
House to accept or reject so far as 
that matter is concerned.

Pandit Maitra (West Bengal): Th& 
hon. Law Minister says he has not 
agreed. He says “I will not gladly 
accept” .

Dr. Ambedkar: I said gladly I will 
not accept.

Shri Radhelal Vyas (Madhya 
Bharaft): On a point of order, may I  
know, as the debate on clause 2 w ill' 
conclude today and also the hon. Law 
Minister is replying, whether later on 
any amendment  ̂would be allowed to 
be moved to clause 2 at that stage?

Mr. Deputy-Speaker: Hon. Members 
are unnecessarily raising points o f  
order. It is not for the hon. Minister 
to accept or reject an amendment. 
Consequential amendments, if found in
order, will certainly be moved and- 
allowed by the House. Secondly, 
the discussion on the amendments on 
clause 2 tabled today will conclude. 
If any new amendments come in as 
consequential to the clause that we are 
now going to pass, they' will be placed 
before the House.

Such consequential amendments to 
clause 2 will necessarily be made 
either by the Law Minister or by any 
hon. Member and then discussion on 
the consequential amendments will 
follow and the original clause with 
the consequential amendments will all 
then be put to vote and ultimately 
accepted or rejected.

Shri Ramalingam Chettiar: I do not
know what a consequential amend
ment is.

Pandit Thakiir Das Bhargava: I ask
whether it is fair to discuss only* 
divorce and marriage. Is this pro
cedure adopted in any House in the 
world that we should discuss only 
divorce and marriage, without know
ing the implications and the rights and 
duties of the husband and wife or how 
they will succeed each other? I think: 
this will be extremely disingenuous 
and the real context of cognate matters- 
will be missed.

Pandit Maitra: Sir, you just now 
ruled that only consequential amend
ments will be allowed to be moved but* 
how could you know what is the- 
consequence unless the amendments 
are put to vote, and are eitiner carried^
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[Pandit Maitr^] 
or rejected. Then we will be in a 
position to know what may be the 
consequential amendments. Therefore, 
this requires clarification. One can
not move a consequential amendment 
-at a certain stage unless he knows the 
x:onsequence after the amendments 
that have been tabled have been re
jected or accepted. Unless one knows 
which particular amendment has been 
accepted or rejected, the question of a 
consequential change cannot arise. It 
is only when one knows the implica
tions of a particular motion or amend
ment being accepted or rejected that 
the question of putting any conse- 
’Kiuential amendment would arise.

Shrimati Renuka Ray: Cannot the 
-discussion, as to what is consequential 
send what is not, be allowed to be taken 
up afterwards? That may take another 
six days.

Mr. Depnty-Speaker: As I stated, 
^subject to what the hon. L.aw Minister 
jnay s ^ —and I would like to have in
formation— ĥon. Menbers are anxious 
^  know beforehand, whether any 
particular communities are going 
~to be excluded and whether any parti- 
-cular territories are to be excluded, 
whether they hafve to be applied in 
t>art or w h o^  at one stretch .etc. 
These are the subject matter of various 
amendments. This will apply not 
'Only fo marriage and divorce but all 
the other things also. But there is 
nothing peculiar in this which cannot 
%e applied as it is into marriage and 
divorce. As has been siiggested by 
-the hon. Law Minister, he does not 
pursue the other matters. Only for 
the words “Hindu Code” , he might 
say that this is an amendment to 
'that extent..........

Dr. Ambedkar: I will say “an Act” .
Mr. Deinity-Speaker: “The marriage 

and divorce Act” instead of the word 
“Code” . What I feel that this must 
*be put to the vote of the House. As 
^oon as the hon. Law Minister finishes 
his speech, I shall put it straightway 
to the vote of the House. -

Shri Ramalingam Chettiar rose—
Mr. Deputy-Speaker: The hon. Mem

ber’s issue has already been answered. 
Any hon. Member who thinks tfiat 
there are more progressive laws in the 
States can table certain amendments 
to this clause when we come to the 
clause by clause stage and thus bring 
it into line with those State laws. The 
hon. Member has stated that there 
are such pieces of legislation in three 
States and for the sake of tmiformity, 
there must be a central legislation, 
jb’articularly in view of the fact that

this is a Concurrent subject. It is 
not a difficulty which is insurmount
able.

Shri RamaUngam Chettiar. It is m-
surmountable.

Mr, Deputy-Speaker: The hon. Law 
Minister does not yield on that point.

Shri RamaUngam Chettiar: I ought 
to be allowed to move an amendment.

Mr. Deputy-Speaker: He has had an 
opportunity to move it. I am not 
going to aUow any further amendments 
to be moved. What prevented him 
from moving this particular amend
ment before? When the time comes, 
let me decide upon this amendment. 
We will assume that the clauses, in
heritance etc. were before the House 
and we went on from day to day. This 
House may not wait until he chooses 
to bring this Bill in line with the State 
Legislatures. It is an unreasonable 
demand on the part of the hon. Mem
ber. Now so far as clause 2 is con
cerned this clause will apply to any 
part. With regard to the other parts 
we will confine them only to those 
parts and not proceed with the other 
parts. For the rjurpose of clarifica
tion, I will not allow discussion to go 
on at length and on certain imaginary 
things which may not be placed before 
this House. We want to cut short 
the discussion and the hon. Minister 
made that statement and hal" explained 
that the consequential amendment will 
only relate to the nomenclature of this 
Code. I will put it when we come to 
clause 55 and even if that is passed 
in the third reading we can have it. 
At one stretch I will allow the dis
cussion and then the hon. Law Minis
ter will reply. Then I will put all 
the amendments to the vote of the 
House so that there may be no diflR- 
culty as to whom it applies or whe- 

. ther they should take any further 
proceedings etc.

Dr. Ambedkar: I just heard that you 
would call upon me at one o’clock. 
But I thought that there is some 
other business at one o’clock. Per
haps you might give me a minute to 
start.

Shri R. K. Ctaaudhuri: We must 
know the consequences of marriage
and divorce; that is one thing. Then, 
Sir, you are willing to allow us to dis
cuss about marriage and divorce and 
all that without knowing what the 
effect of this marriage would be, whe
ther the issues o f  the marriage will 
get inheritance in this way or that 
way. That will put us at a great 
disadvantage. I am going to contract 
a marriage and yet I do not know what 
the consequences are......
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Shri Syanmandaw Sahaya: We are
opposed to it.

Shri D^bandhn Gupta: Are we to
take it that the hon. Member is un
aware of the consequences of marriage 
-and divorce at this age?

Shri R. K. Chaudhuri: I take excep
tion to this, * Sir. I was pointing 
out......

Mr. Deputy-Speaker: In all serious 
matters, the hon. Member has got 
a knack of introducing a good feeling 
o f humour. To that extent he has 
relieved the tension. The hon. 
Member knows too well that he is 
directly responsible for all the acts 
that he commits whether on account 
of conjugal felicity or otherwise. 
Now, Sardar Man. .

Sardar B. S. Man; You will sym
pathise with me, Sir, being a junior 
Member, for this interruption for so 
long a time.

Mr. Deimty-Speaker: The hon.
Member may confine himself to the 
amendment whether this Bill ought to 
apply or not. He has already said 
enough.

Sardar B. S. Man: A little allowance 
■due to a junior Member may be 
allowed to me, Sir. I am exactly in 
doubt as to what the intention of the 
Government is. There have been 
threats of certain reservations, 
mental reservations regarding moving 
•certain amendments: then there was 
the explanation by the Prime 
Minister that they are not proceeding 
with the Bill except for these two 
parts because of lack of time. If 
incidentally the House is in a mbod 
to finish  ̂ it tomorrow, the same posi- - 
tion will be there because there will 
be time to proceed with the rest of 
the Bill. It was a categorical ques
tion whether the Government proposed 
to drop the rest of the Bill; not in this 
session; but whether the present 
Government is dropping the other 
portions, now or hereafter. These 
assurances are of little comfort to me 
that up to the 6th of October this wiU 
not'be taken, or that it may not be 
taken in the present session or it may 
not he taken for lack of time. This 
sort of argument is no good.

Mr. Depoty-Speafcer: I may clear 
the ground. I take the statement of 
the hon. Law-Minister, the sponsor of 
the Bill, as the authoritative opinion 
of the Government. On the footing 
that they will confine this Bill to 
marriage and divorce, the hon. 
Members may go on. That is how I 
have understood. If there is anything 
wrong, I may be correpted.

Sardar B. S. Man: I was attadiing 
equal importance to the Prime

Minister’s stat€[ment also. I shall 
confine myself to my amendment that 
the Sikhs should be absolved from the 
operation of this BilL

The fact is that a certain erroneous 
impression tias gained ground that the 
Sikhs are, fi.rstly, Hindus, and secondly, 
that they have been governed for a very 
long time by the Hindu Law. My case 
is that if I proved that the Sikhs were 
not Hindus and they were not governed 
to any appreciable extent by the Hindu 
Law, then, the Sikhs may t>e permitted 
to be out of the orbit of this Bill. In 
that point, I was interrupted again and 
again and asked how their law differed 
from the main body of the law. That 
was my diflSculty. I had to prove that 
the entire mental structure of a Sikh 
agriculturist in the Punjab, in com
pany with the Hindus and Muslims, 
was entirely different and the pattern 
of the present law is entirely different.

Shri Bharati: So far as marriage is 
concerned? '  ’

Sardar B. S. Man: Even so far as 
marriage is concerned. Just wait,

Shri Bharati: That is more important
Sardar B, S. Man: Let me quote Sir 

Charles Roe from his Tribal Laws in 
the Punjab. This has been cited with 
approbation by Sir WiUiam Clarke, 
Chief Justice in 55 Punjab Record 1903 
Full Bench.

He says:
“T^e Hindu agriculturist of the 

Punjab...”
The Hindu agriculturist follows the 

same law as the Sikh agriculturists.
“ . .knows nothing of caste except 

as represented...”
Now, Sir, certain prohibited degrees 

are being introduced in the marriage 
laws. I have to point out that my 
law as regards marriages is different 
and more liberal than the present 
Hindu Code Bill. In fact, I do not 
know after all the present assurances 
that only 55 clatises will be fintehed 
whether it will be a Hindu Code or 
not, or what Code it will be. You 
are asking me to speak upon a 
Bill even whose name I do not know 
or whose operation I do not know. 
Anyway, I shall be guessing that it 
will be a Civil Code or it will be a 
Marriage Act or some such thing and 
the word “Hindu” shall' drop out He 
says:

“The Hirrdu agriculturist of 
the Punjab knows nothing of 
caste except as represented by his 
tribe. No doubt, he respects the 
Brahman, and calls him and feeds 
him on occasions Of rejoicing or 
sorrow, but he would never dream
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of referring to him or to the 
Hindu Law for guidance in his 
daily life. If he has ever heard 
of the Dh^rmashastra at all, 
which Is very improbable, he has 
oniy done so as a Spanisli peasant 
may have heard of -the Bible, he 
knows nothing whatever of its con
tents or principles, nor could the 
Brahman himself enlighten him
...... The Hindu law cannot be
applied to the Hindu tribes, 
because they have never in fact 
followed or even heard of it and 
it is framed for a different state 
of society.”
Mr. Depoty-Speaker: Extracts from 

books should be small; it ought not to 
be reading whole books, chapter and 
verse.

Sardar B. S. Man: The quotation 
was very long; I have cut it short.

I have read it only from the 
beginning and from the end. My 
difficulty is this. While I am forr^
to cite the laŵ ......

Mr. Depoty-Speaker: What is the 
book?

Sardar B. S. Man: The book I am 
quoting from is Rustomji^s Customary 
Law of the Punjab. This quotartion 
relates to a decided case law in 55 
Punjab Record 1903 Full Bench.

I have to cite this law because in 
his previous speech the hon. Dr. 
Ambedkar himself quoted a Privy 
Council decision showing that for a 
long time Sikhs have been governed b> 
the Hindu Law. I am perfectly en
titled today to remove that erroneous 
impression and show that we are not 
governed by the Hindu Law. As the 
position stands today, we are governed 
by a different feet of laws. He relies 
upon his decisions; I rely upon my 
decisions. Hence the necessity to t^Ke 
some time of the House: I do realise 
your anxiety to finish this earlier. But. 
Sir, this is the first time that an 
amendment has been moved that the 
Sikhs be absolved from the operation 
of this Bill and in view of the vitaJ 
in^ortance of this matter to the Sikh 
community, I may be permitted to 
digress a little.

Mr. D^mty-Speaker: Now that this 
Bill is confined to marriage and 
divorce, the hon. Member may show 
how far tois is retrograde or inconsis
tent with his law %nd whaft is the 
harm in adopting this.

Sardar B. S. Man: I am quoting
exactly those laws which relate to 
marriage- and divorce here. By the 
present law, certain prohibited degrees 
are sought to . be introduced. I am

Droving that the prohibited degrees 
now sought to be introduced have 
never applied during the history of 
the Sikhs.

Mr. Deputy-Speaker: Cannot that be 
an exception? As in the case of cufr- 
toms in the south allowing the 
marriage of maternal uncle’s daughter, 
which have been validated, any devia^ 
tion from the generally prohibited 
degrees will also be put in as an- 
exception.

Sardar B. S. Man: Exactly, Sir, you 
are coming to my rescue. If the hon. 
Law Minister says that so far as 
marriage customs are concerned, they 
will respect the customs of the Punjab 
or the customs of the Sikhs, I will 
have no quarrel; I shall sit down.

Shri Bharati: May I draw his atten
tion to pEirt (5) of clause 7 where it 
is provided, “unless the custom or 
usage governing each of them permits 
of a sacramental marriage between 
the two” . Custom is a local thing and 
that has overriding effect. We have 
already provided for all that; not only 
for south India. Where the custom 
provides for such a thing, it is 
straightway conceded.

Pandit Tfaaknr Das Bhargava: But
what he wants is that all the things 
incidental to marriage should also b& 
governed by custom. That is what he 
is pointing out.

Shri Bharati: But he was speaking 
about prohibitive degrees and I point
ed out that the necessary provisions, 
a ^  already there for these exceptions.

Mr. Deputy-Speaker: No law says 
that a sister can marry a brother. 
There are prohibitive degrees accepted 
by courts and if there are other cases 
or other degrees, whether they come 
under clause 5 or clause 7 or any other 
clause, suitable amendments can be 
suggested and the matter discussed.

Sardar B. S. Man: My point is, since 
exceptions are made in the case of 
Muslims and Christians because their 
personal law is entirely different, why 
should we, though we are numerically 
small, not have the same......

Mr. Deputy-Speaker: The hon.
Member need not repeat his arguments 
over and over again. He has already 
stated that just like the Muslims the 
Sikhs too should be excluded.

Sardar B. S. Man: Sir, may I seek 
the help of and invoke the good con
vention that is here in the House that 
whenever a law concerning the religi
ous institutions of personal law of 
persons is concerned, the members of
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that commumty should be consulted 
and that their opinion should weigh? 
I am invoking that convention. Will 
not that convention be made appli
cable to us jiere? If that is made 
-applicable, then the whole trouble will 
cease and I shall sit down. My argu
ment is, if today you pass this law 
with the help of the majority in the 
House—may I be permitted to add— 
the Hindu majority of the House, be
cause for the first time such terms as 
communities—^Hindus and Sikhs—are 
being used in this debate and that is 
the primary bane of this law......

Dr. M. B1 Das (West Bengal); On
a point of information. Sir......

Sardar B. S. Man: Is it a point of 
order, Sir? Otherwise I am not yielding.

Dr. M. M. Das: Is the hon. Member 
speaking on behalf of the Sikhs of the 
Punjab or on behaif of everyone in 
the Punjab?

Mr. Depnty-Speaker: The Member 
is not yielding. I will not permit any 
more? interruptions.

Sardar B. S. Man: The difficulty is 
hon. Members who are not well 
acquainted with the law go on inter
rupting without understanding my 
point. As I was saying, that was a 
good convention and..........

Mr. Depnty-Speaker: That point has 
already been stressed by the hon. 
Member, that against the will of the 
community, no personal law should be 
touched. That point will be considered 
by the House. The hon. Member may 
go to his next point.

Sardar B. S. Man: Then coming to 
the marriage laws, here the present 
set of laws are very rigid. I may be 

, permitted , to quote here from no less 
an authority than my colleague here. 
Dr. Tek Chand, who has been a dis
tinguished Judge. He has dealt with 
this point in his own lucid and dear 
fashion. And let me also add, that 
this quotation is from one who not 
a Sikh himself, nor an agriculturist— 
a non-agriculturist—but one who is 
well acquainted with laws and with 
the Sikh laws and the customs and 
practices in the Punjab. Well, this is 
what he says:

“It is well-known that Jats, 
specially Sikh Jats hold very- 
liberal views on questions relating 
to marriage, and even at the 
height of the Brahmanical supie- 
marv, they did not show much 
inclination to be bound by the 
cast-iron rules laid down in the 
later Hindu SmHtis interdicting 
marriage outside the caste, and 
prescribing elaborate ritual for the 
perfannance of the marrtage

ceremony. Among them (Jats), 
the re-marriage of widows has all 
along existed commonly, and 
chadar-andazi in which the cere
monial has been reduced to the 
very minimum is one of the recog
nised forms of marriage.”
And this is the view held by a 

learned Judge who was also a member 
of the Select Committee, and he has 
attached a minute of dissent on exactly 
this same point and on these same 
Unes, that if you were to agree to 
only prescribe forms of marriages 
which are not sought to be introduced 
in this Hindu Code Bill, then you will 
be taking away from its orbit many 
forms of marriages which are cus
tomary and prevalent among the 
Sikhs in the Punjiab. There is the 
Kareva marriage which is not a 
sacramental marriage. That is com
mon in the Punjab.

Ambedkar: What marriage?
Sardar B. S. Man: Kareva mairiage 

where the man and the woman, with
out calling anyone, with no priest, 
learned or otherwise, without going 
through any ritual, without going 
round the Granth Saheh or the fire 
simply sit together and have a chadar 
thrown over them and that constitutes 
the marriage. Chadar-andazi also 
means the same thing.

Shri Amobkh Chand (Uttar
Pradesh): Is it a dharmic marriage?

Sardar B. S. Man: No. for the defi
nition of dharma changes from time to 
time. Manu had his definition 
dharma and there is another definition 
of dharma by Dr. Ambedkar. In this 
rapidly changing definition of dharma. 
I would rather not seek protection 
under such a dharma, but stick to my 
secular law which is quite clear to me 
and which I have been practising for 
long. -

Shri Amolakh Chand: Are the child
ren legitimate?

Sardar B. S. Man: Quite,
I am conscious of the retort of Dr. 

Ambedkar that he made in his speech 
last time. He says that when the 
people of the Punjab talk of marriage, 
they talk of many other things 
which..........

Mr. Depaty-Speaker: I may point out 
that clause 8 and other clauses or forms 
of marriage are not necessarily ap 
-cable to the hon. Member. The 
community may have customs that 
bring about the relationship of mar
riage and these alone will be neces
sary. Why should we labour that 
point any furtho:?
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Sardar B. S. Man: My difficulty is, 

reading his last speech, I find that 
Dr. Ambedkar has said that Kareva 
marriages will not be permitted.

Then thefe is clause 8 about other 
rituals. I may-give yet another case 
where there is neither this Kareva 
marriage nor a sacramental one, but 
which is still in practice.

t Mr. Depnty-Speaker; Whatever may 
be the form of the marriage—^maybe 
the covering by a cloth and all that, 
that is not prevented here-

Sardar B. S. Man: If you will kindly 
permit me. Sir, I will make my point 
dear. In this form of marriage, they 
do not go through any rituaL nor even 
the flimsy ceremony of putting a 
chadar. If the man and woman have 
lived long enough in the village as to 
lead the village community to believe 
that they are husband and wife, ir
respective of the fact that there was 
no ceremony, they should be taken as 
married husband and wife. There 
have been judicial derisions to this 
effect.

Mr. Deimty-Speaker: Even for that 
there is a presumption under the 
Evidence Act.

Sardar B. S. Man: No. Sir. 1 beg 
to differ from you. Sir. on that legal 
point. They will not. recognise it, if 
such a marriage does not come either 
under the definition of sacramental 
marriage or any other rites and 
rituals. The emphasis there is upon 
customary rites. One must have 
certain rites.

Mr. Deputy-Speaker: How long
should they live together?

Sardar B. S. Man: There is a decid* 
ed case. Again, Dr. Tek Chand says: 

“Indeed, the Rivaj~e~ams of the 
districts and the records of the 
cases decided judicially are full 
of instances in which mere cohabi
tation as man and wife for a long 
period without any strict matri
monial ceremony, has been consi
dered sufRcient to validate the 
marriage.**
That is the state of tlie law in the 

Punjab. As regards these marriages 
where the man and woman have lived 
together for a long time..........

Mi . DepBty-Speaiken What is the 
length of the time?

Sardar B. S. Man: In cases it was 
decided as seven years, in certain 
others as 20 and there are cases 
where.it was decided as four or five 
years also. The validity of the

marriage is judged by their day-torday 
r-onduct in the viÛ age community and, 
Jiot by certain ceremonies. But this 
form of marriage is not recognised by 
Dr, Ambedkar. He says “I will not 
permit this sort of immorality” . He 
calls it “marriages made easy” . It 
may be easy for me but I am not 
going to respect certain empty rituals. 
The sanctity of a marriage must be 
the attachment of the parties to it and 
their mutual conduct. It is im
material whether certain rituals have 
been performed or not

Rev. D’Souza (Madras): On a point 
of information, may I know whether 
in those cases the conditions requisite 
to validate the marriage were there 
or whether the mere fact of cohabi
tation was recognised, even if there 
was a previous marriage of one of the 
parties?

Sardar B. S. Man: I shall come ta 
that later. I am only talking about 
forms of marriage.

Mr. Deputy-Speaker: The hon.
Member has not appreciated Ihe posi
tion. The point is. when a marriage 
is presumed, there must be conditions 
regarding propinquity or that it does 
not contravene piohibited degrees or 
that the woman is not already a 

' married woman. Is it an instance 
of a married woman living with an
other man who becomes her husband? 
All the pre-requisites of marriage must 
be there: mere cohabitation is not 
enough.

Sardar B. S. Man: Under the general
law if the other x?onditions are not 
there the courts will interfere. That 
is not within the scope of this Bill.

Mr. Deputy-Speaker: This refers to 
forms of marriage. Even the simple 
marriage where the bride and bride
groom sit. together and a cloth is 
thrown over them is covered by this 
BiU and it is allowed. Even if that 
cloth is thrown away in the ceremony 
it is allowed. I do not know whether 
the hon. Member wants to press the 
proposition that a marriage should be 
valid whatever might be the degree o f  
proliibitioxi.

Sardar B. S. Man: If a certain cus
tom is barbaric or against public 
conscience or public morality I will 
not for one moment accept that cus
tom. You are giving two forms of 
marriage, dharmic and civil. I tan 
giving you instances of other forms of 
marriage. You have been kind 
enough in your interpretation to say 
that kareva marriages will be included. 
But undoubtedly certain rituals or 
rites are involved. I consulted
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others about marriages where there is 
no ceremony at all and where the 
rfian and woman merely live together 
long as husband and wife. The ques
tion was whether she was already a 
married woman and her husband was 
alive. Even if the husband was alive 
the fact of separation was there 
and if she was still the wife of another 
man, thea it would be an offence 
pimishable under the ordinary law. 
The question is about marriages which 
are presumed to be valid even when 
there are no ceremonies nor rituals 
but a prohibition is sought to be 
introduced in that regard here. In 
the Pimjab people do marry cousins.

Mr. Oemty-Speaker: This does not 
abrogate the provisions of the. Evi
dence Act and this is not inconsistent 
with that clause of the Act, namely 
that a man and woman living together 
was sufficient propf of marriage.

Sardar B. S. Man: After the promul
gation of this law doubts will be 
expressed by the courts about the 
validity of such marriages and the only 
relief given is that the marriage shall 
be registered. If the Law Minister 
says that even such marriages whidi 
were not performed strictly but by 
virtue of the parties living together 
for a long period and their mutual 
conduct they will be considered as 
husband and wife and will not be 
forced to go to a registrar to register 
their marriage, then my apprehensions 
will be removed.

Shri Tyagi: Both the parties must 
be willing.

Sardar B. S. Man: Of course you 
must have a willing wife and husband. 
(Interruption) My friend Prof. Yash- 
want Rai asks whether such cases 
are very common anjong the Jat Sikhs. 
They are common among them along 
with the Scheduled Castes and special
ly his oWn particular caste in the 
Punjab.

The idea of the present Bill is codi
fication. Codification presupposes 
the existence of certain laws. If we 
are, honest and want to proceed with 
the codification the existing laws 
should be included there. But this 
codification under the present BUI is 
not only a codification of existing laws 
but so far as the Silihs and the agri
culturists of the Punjab are concerned 
it is an exclusion of their laws (An 
Hon, Member: Modification.) or modi
fication to such an extent that the 
original is completely lost that it is 
altogether alien and in many respects 
obnoxious to us and is thrust down 
our throats.

Voltaire said:
_ “That the more vast a state is in

size and composed ot different

peoples, the more difficult it be
comes to unite aU together by one 
and the same jurisprudence.”

11 A.M.

Only two days ago the Prime Minis
ter replying  ̂ to a question why thfere 
was no national dress in India said 
that in a vast country which stretches 
from the borders of Central Asia to 
Kanya Kumari in the south different 
people are used to different customs 
and«it is very difficult to have one 
national dress. What appUes to phy
sical clothes applies equally to legal 
clothes— l̂egal clothes which are sought 
to be tailored by Dr. Ambedkatr. When 
a similar attempt was made before,̂  
coMidering the inadvisability of such a 

Siven up. The Punjab Laws: 
Act has almost been a Bible for us, in- 
corporatmg the principle of customary 
laws: the present form of the law
which niles and holds the field is 
section 5 of the Act. Mind you, for 

a tune as from 1872 we had 
had this law in operation, and noŵ  
suddenly at the fag end of the session  ̂
when we have not even comprehended 
the exact consequences of this not
very revolutionary, but a completely 
novel and retrograde law, we are 
caUed u ^n  to accept it. I for one 
have failed to comprehend it because 
my structure of society has been built 
upon pretty good customs which have 
held the field for so long, in regard 
to succession, property of females, 
marriage, divorce, dowry and so on
It contains every conceivable item o f
legislation. It says:

“Any custom applicable to the 
parties concerned, which is not 
c o n tr ^  to justice, equity or good 
TOnscience. and has not been ,by 
this or any other enactment al
tered or abolished, and has not 
been declared to be void by any 
competent authority shall be the 
customary law.*'

When on that occasion such an̂  
attempt was being made, another per- 
g)n ^  intelli^nt as Dr. Ambedkar. 
Sir George Crapbell, who was then 
in charge of Law, made these observa- 
Uons which are appUcable even today, 
^ e  Bill sought to lay down that 
Hmdu law and Muslim law should be 
^plicable to the parties concerned, 
^ e  amendment was sucessfully intro
duced and hence the present law, 
that is section 5 of the 1872 Act based 
^  toat amendment, namely that the 
Hindu law or the Muslim law will be 
applied only in the absence of customs. 
Sir George Campbell said:

“If the Council would accept the 
amendment of which he had given 
notice, it was his impression that
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[Sardar B. S. Man] 
a great part of the objections to
the Bill would be removed..........
It enacted..........that the Muham
madan Law in cases, where the 
parties were Muhammadans 
and the Hindu Law in 
cases where the parties were 
Hindus, should form the rule of 
decision, except where the law had 
been altered, or abolished by legis
lative enactment, or was oppos^ 
to the provisions of the Act. He 
was quite willing to admit that 
•certain simple rules, excepted from 
the Hindu and Muhammadan Law, 
liad to a certain extent had force 
in the Punjab; but it appeared to 
"him that a section of this kind 
-would import into the Punjab, 
not the simple law of the Province 
^ut the whole of the complications 
o f the written Hindu and Muham- 
-madan Laws, and the whole of 
the voluminous case law compre
hended in the decisions of the 
Courts all over the country. That 
he regarded with the gravest ap
prehension. He should so regard 
it, not only because it would open 
a wide door for lawyers, but be
cause it was not the law of the 
Punjab. Not one out of ten— p̂er- 
liaps not one out of a hundred 
persons in the Punjab was govern
ed by the strict provisions of the 
Hindu and Muhammadan Law.”
An attempt was made then also to 

-codify but may I say that codification 
makes the law rigid whereas custom 
is not rigid? Codification and legal 
-enactments come from the top whereas 
■customs represent the living conditions 
and the wisdom of the community. 
-Customary law owes its development 
and its strength to the fact that it 
comes from the community down 
below and grows upwards; it is not 
reactionary as enacted law is which 
restricts growth. Whereas the en
acted law restricts growth the cus
tomary law imbibes the best points 
and the practicability of the situation.

I will finish by sasdng that those 
who believe in the present sort of 
codification should be alive to the 
dangers of such a thing, the effect of 
which is always to hinder the deve
lopment, independence of judgment 
-and independence of will of the com
munities, which vary according to the 
varying needs and the spirit of the 
people. I say, with all due respect 
to Dr. Ambedkar’s ability to fashion 
'Out clothes, legal clothes—a sort of 
Amritdhara which wUl suit every 
idiseas  ̂#pom the south to the north— 
with all' due respect to him, I beg to 
•say that the clothes that he is trying

to fashion out and tailor wUl be either 
too loose for southerners or be too 
tight for the northerners. It is much 
better that he should'look to my size 
— l̂ook at the size of the society and 
its needs—and fashion and tailor the 
clothes accordingly and not give me 
ready-made clothes, ready-made medi
cines, a sort of Amritdhara for every 
disease. I request that no attempt 
should be made upon me as a Sikh to 
foist any law which is alien and 
repugnant to my spirit. I for One 
will not accept it, will not at any rate 
respect it because I have not respected 
the ancient Brahmans and much less 
shall I resi>ect any modem Brahmans.

Pandit Malaviya: I have not so far
taken any time of this House at any 
stage with regard to the Hindu Code 
Bill. I had been hoping all this time 
that the evil day would never come 
when we would be faced with the need 
of seriously applying ourselves to a 
proposal of the nature that is before 
us. I had known, and m£iny of us 
had known, the intense desire and 
keenness of some people in this House 
and outside it to have the Code en
acted, but we had somehow felt that 
the obvious could be seen, that the 
preponderating public opinion through
out the length and breadth of this 
land would not be ignored, and even 
while the idea was being toyed with, 
no serious attempt would be made to 
put on the statute book a Bill which 
should affect the very foundations and 
the entire fabric of the society of the 
people of this land, in the haphazard 
manner in which it has been proposed 
to be done. People, have been agita
ting in this country either for one 
view or the other and many who have 
felt distressed over the prospect of 
such a law being enacted have been 
doing what they could to draw the 
attention of the Government to the 
widespread resentment and dissatis
faction against it. But, personally, 
I have not once stood up anywhere 
on a public platform, not once have 
I tried to take part in any such agita
tion, in the hope and faith that a 
thing so wrong in principle, so atro
cious in details and so uncalled for 
in expediency would never come up 
seriously bi^re the House. ^ut one 
lives and leams and I arm now faced 
with the spectacle that in Parliament 
whSch is now on the last lap of its 
journey a controversial measure which 
is going to atfect the lives of more than 
300 million people is going to be taken 
up amd an attempt is going to be made 
to enact it and to put it on the 
statute book in the teeth of fierce 
opposition to it. I do not say that 
th^e is nobody in this country yrho
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supports the principle of this BilL 
(Pandit Maitra: Very few.) I do not 
wish to say that there are not people 
who are honestly, of the opinion that 
ji is in the interests of society that 
:such a law should be enacted. I have 
Tio quarrel with them. I am a Hindu 
and intolerance in any shape or form 
—intellectual or ideological—does not 
come to me. If therefore there are 
people in this country who feel 
that a measure of this nature or that 
a measure of even a' more revolution
ary nature should be applied to society,
1 may not agree with them—I may  ̂
regret their opinion— b̂ut I can have 
no quarrel with them. I will, there
fore, not take the position that there 
Is no one 'in this country who wants 
•this Bill. But it is obvious, and it is 
something which only those can fail 
to see who would not see, that by far 
the largest majority of the people are 
'jQot only not ip favour of this Bill......

Some Hon. Members: Question.
Pandit Malaviya: ..............but are

•feeling seriously disturbed over it. 
They are today nonplussed and do not 
know what they should do in the face 
of the danger of such an enactment 
being made. (Jntermvtion) Some 
friends of mine, -tamely - and in a 
parrot-like manner, probably by the 
•force of habit, go on saying ‘Question*, 

s I challenge them in aU humility to 
jcome and question my statement any
where in this country. I have ex
pressed the opinion in a meeting of 
the Congress Party Members of this 
Parliament at another place that in 
a matter of such universal importance, 
•even if it be not legally wrong to 
make any enactment in this way, it 
is the height of moral injustice that we 
should take up such a matter with- 
<3ut giving the amplest possible oppor
tunity to those who are affected by it 
to express themselves upon the issue.
I have said that in a matter of this 
nature the very minimum that we can 
•expect should be that the issue should 
"be put before the electorate at a 
'General Election or that indeed a 
referendum should be allowed to be 
taken upon it.

Shri Bharati: On monogamy?
Pandit Malaviya: My esteemed

friend Shri Bharati has obviously one 
and only one stale card to play on 
all occasions, right or wrong, relevant 
'or irrelevant. I shall come to that 
-card in due course and shall show 
what value that hand of his has. But 
the interruption by the word ‘mono- 
:gamy’ is not going to take away from  
mŷ  argument that in this matter the 
•only right course for us to follow is 
that we should have a referendum in 
316 PSD

this land to allow people to express 
themselves on this issue and then if we 
find that there is even a fair minority 
—I go to that length: my challenge is 
not couched in any spirit of doubt or 
fear—I say that if as a result of a 
referendum even a substantial minor
ity of the people are in favour of such 
a measure, by all means let us sit 
down seriously to the task of framing 
it. If that be not possible. I would 
ask my hon. friends who question 
my statement, to persuade the Govern
ment of the day and the Law Minister, 
of the day to allow half a dozen people 
to resign their seats—I am prepared 
to be one of them—and let us have 
bye-elections in four weeks’ time dis
tinctly on the issue of this Code.......

Shri Bharati: On monogamy?
Pandit Malaviya: ...... and if out of

those six even in a few constituencies 
in those bye-elections the protagonists 
of the Hindu Code Bill get returned...

An Hon. Member: In north India?
Pandit Malaviya: Anjnvhere in the 

whole country—if they .get returned, 
then I shall be prepared to withdraw 
my opposition.

Shri M unavalli (Bombay): Challenge 
accepted.

Mr. Deputy-Speaker: There are two 
sides to the picture. Let him pro
ceed.

Pandit Malaviya: I do not mind the 
interruption. Words are of two types. 
One is words which are mere sound; 
the other is words which have a 
meaning, and when any Member says 
‘Challenge accepted’ I would wish he 
meant that and not merely created 
the sound.

Shri Munavalli: I mean it.

Pandit Malaviya: My request is 
this. Let the Government, let the 
Law Minister, put the Bill to that 
test and if,they are willing to do tiiat» 
then I am willing to propose—and 
I hope other Members* also who feel 
like me will be willing to agree— t̂hat 
we should have a session even before 
the elections for a week, after the 
results of those bye-elections are 
known, to work in accordance with 
the results. But the Members who 
say that they accept this challenge say 
it. if I may say so without meaning 
any disrespect, knowing that they w ill 
have no occasion to be put to the 
test. The  ̂only way in which we 
could decide about this matter is by 
one of these courses. If we are not 
going t0̂  do that, then I do not know 
how to?^accept the questioning of M  
statement that by far the lar^3^
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[Pandit Malaviya]
majority of the people in this land 
are entirely opposed to the provisions 
of this Bill. (An Hon. Member: 
Question.) And when I say this I am 
not referring merely to those people 
who are called “orthodox” , but I am 
referring even to the most advanced 
of the advanced people of this country, 
people who find themselves weak and 
wanting in the strength to stick to tiie 
restrictions which time and experience 
of the elders of this nation have im

. posed upon us, who wish to have the 
easy way of life, who wish to have 
the good of both the worlds for them
selves, who wish to remove restrictions 
and restraints which have descended 
through the ages, through the millen
nia that have gone before  ̂ us 
reaching back into the dim unknown 
past of human history; the traditions, 
the culture, the life, the ideology, the 
principles of the one race which can 
claim with pride that it has had a 
continuity of that tradition from time 
immemorial. Those gentlemen today 
are impatient and I wisTi to submit 
that even from their point of view, 
from the point of view of even those 
who are impatient of even the existing 
restrictions, who would rather liken 
our society to an apirj? of some other 
society somewhere else, irrespective of 
the suitability or otherwise of such 
application to our particular genus; 
even to them this Bill cannot be ac
ceptable. It is on that basis that I 
make the claim that by far the large 
majority of people in this country are 
opposed to it. The orthodox people, 
those who have their roots in the 
traditions of old, are upset oveir it. 
But those who have a certain amount 
of social liberty..........

Dr. M. M. Das: On a point of order. 
The hon. Member is only repeating 
what hsts been said ad nauseam in 
this House. He has no new argu
ment: he is only repeating what other 
Members have said.

Pandit Malaviya: I had heard that 
in the case of a certain type of man
kind, which is often under the influ
ence of a certain intoxicating habit, 
even some of the best victuals placed 
before him bring him nausea! I am 
not surprised at my hon. friend!

ghri Bharati: Will it not facilitate 
clarity of imderstanding if the hon. 
Member confines his remarks only to 
the subject under discussion, namely, 
marriage and divorce?

Pandit Malaviya: I have probably 
not the clarity and the ability of my 
S n . friend Mr. Bharati.

Mr. Deputy-Speaker: I myself
wanted to suggest to the hon. Member

that now that the scope is limited to- 
niarriage and divorce, his observations 
may be confined to those. The hon. 
Member may feel that the points made 
by him may not have been put as 
forcibly as he is doing at present. 
Anyhow some of them have been 
covered: he need not go into them at 
great length and may confine his ob
servations to points which have not 
been touched.

Shri R. K. Chaudhuri: I would res
pectfully like to point out that even 
if there are rei^titions we should like- 
to know the opinion of a distinguished 
person like Pandit Malaviya.

Dr. M. M. Das: On a point of privi
lege—the hon. Member is making a 
distinction between one P̂ Iember and 
another.

Pandit Malaviya: I lay no claim ta 
that distinction: I do not think any 
hon. Member need be frightened by it.

Mr. Deputy-Speaker: I expect this 
debate to conclude today; let there- 
not be any more interruptions.

Pandit Malaviya: I am grateful ta 
you fcrf your guidance. What I sub
mit is that the Bill may have one 
clause in it relating to the social struc
ture of the Hindus or may have a 
hundred clauses in it relating to t^e 
social structure. But if it is gomg ta 
affect the social structure of the 
Hindus nobody can proceed with the 
matter unless he discusses that social 
structure and the way that clause is 
going to affect it. Social structure 
cannot be taken piecemeal in water
tight compartments. It is not practi-

After the discussion that has gone 
on before, I have a feeling that it 
will not be quite possible and correct 
to take a lop-sided attitude about one 
particular matter alone and leave the- 
general aspect out. But I might 
assure you, Sir, that I shall through
out be guided by yourseU and if at 
any stage you should think that I 
should not carry on with any particular 
argument that I may be making, I 
shall at once obey you.

It has been said that this Bill will 
now be confined to the two items of 
marriage and divorce. As the Hindu 
society stands, its entire structure 
rests upon the foundation of marriage. 
There is nothing in Hindu society 
which can be separated as imcon- 
nected with the marriage system of the 
Hindus. It is, therefore, not possible 
to discuss the marriage section of 
the Hindu society without referring ta 
the general aspect of the society as a
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-whole. Whatever' I was saying ap
plies directly to the item of marriage 
and divorce also. What I was say
ing was that it is therefore as much 
the orthodox section of the people 
who will be opposed to this measure 
as the others—about whom so much 
lias been said by some hon. Members 
in this House yesterday and the day 
before, as forming nearly eighty per 
cent, of the population, among whom 
it was said the very provisions which 
liave been proposed in this Bill exist 
today. I have my own doubts if that 
is so. For the large majority of 
those people who have today facilities 
o f  divorce and easy marriage the 
provisions of this Bill are going to 
make a world of difference. I am 
not expressing any opinion of my own 
on the merits of these proposals. I 
am merely mentioning that to the 
simple men living in the villages 
today, who have not had the opportu
nity and benefit of the same growth, 
intellectuadly, morally, emotionally 
and spiritually, as some other members 
of society, like my esteemed friend 
the hon. the Law Minister, have had 
— to them the habit of restraint, the 
habit of a discrimination between 
the finer shades of the good and the 
better, the bad and the worse, does 
not come so normally and sponta
neously in some matters at least as i;t 
does to the others. Hindu society 
has been divided into groups not with 
any inhuman or malicious object of 
injuring any section or doing any in
justice to any section. I do not 
wish it to be misunderstood that I do 
not believe that injustice has been 
done to some sections of it. Injus
tice has been done, hardships have 
been inflicted, atrocious hardships have 
been inflicted, and there will be no 
reasonable man who will hold any 
brief for the same. But I am talking 
of the principles and the broad con
cept on which those divisions were 
based. They were not meant to in
jure, they were not meant *to inflict 
any hardship.

Shri Munavalli: But what has been 
the effect?

bandit Malaviya: The effect will 
take me long to describe, because the 
effect has been varying from age to 
age, and' if my hon. friend will take 
the trouble of reading through’ the 
pages of history he will know them 
well enough for himself.

Mr. Deputy-Speaker: But is a dis
cussion on that point necessary for 
marriage and divorce?

P a j^ t Malaviya: What I was wish
ing to point ottt was that in the very 
nature of things-we can only expect 
one thing from one individual and

another thing from another. If any 
abstruse point of law arises today, we 
can reasonably and legitimately re
quest our learned Law Minister to 
put us wise on all aspects of it. You 
may not be able to get the same in
formation and the same light from an 
ignoramus like myself. (An 'Hon. 
Member: No, no.) (Another Hon.
Member: That is only humility.) There 
may be equally another thing about 
which another individual may be able 
to tell us many things but about which 
my esteemed and dear and learned 
friend Mr. Bharati might prove a com
plete ignoramus. In society there is 
a class of people to whom the real 
zest of life, the real zest of existence, 
the incidence of life from moment to 
moment, from hour to hour, from 
morning to evening and from evening 
to morning, is, if not the in-all and 
out-all, a very large portion of the 
totality of their existence. For them 
today’s marriage and divorce laws 
have been framed with a view to 
simplicity and easy availability. A 
man can today, or a woman can today 
discard a marriage relation and take 
up another almost in. the twinkUns 
of an eye. Such people will have to 
wait for months, they will have to go 
through law courts, they will have to 
go through the entire gamut of pro
cedure before they can do the same 
under the provisions in this Bill. I 
am not expressing any opinion on the 
merits of the- matter. I should per
sonally feel happy at, and I should 
like to congratulate the Law Minist^ 
for having conceived that improve
ment. But I am talking of the practi-' 
cal effects. In the practical effect 
there will be murders in the villages.

Dr. Ambedkar: We have enou^ 
police.

Pandit Malaviya: For a man who is 
still in a large measure in the animal 
stage......

Shrimati Renuka Ray: Question.
Pandit Malaviya: I do not say this 

in any sense of disrespect. I am only 
talking as* . a sociologist. If those 
men find "new impediments put in their 
way, impediments to which they have 
not been used, to which they are 
not accustomed, and they find them
selves thwarted in a tiresome manner, 
they may not have in themselves that 
much of restraint, they may not have 
in themselves that much of develop
ment and control that they should wait 
for the law, and society may be faced 
—among the eighty per cent, of whom 
so much has been talked aboixt— ŵith 
an upheaval which is probably not 
even imagined today. Therefore, I 
said that this Bill is not only not wel
come to those who, like me, would
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rather that the traditions which have 
come down from ages past should be 
respected and upheld, but even to 
those who are going to be alfected by 
it in a much larger and more imme- 
<Uate measure. I may submit res
pectfully that some of the Members of 
this House who have been so loud and 
enthusiastic with regard to the pro
visions of the Bill have little in com
mon with those people.

Dr. Ambedkar: Not even me.
Pandit Malaviya: Certainly not the 

hcHi. Law Minister! The hon. Law 
Minister has been likened even pro
fanely to no less a sage than Manu 
himself and I am reminded of a 
shloka. (Interruption) Somebody 
asks me why I am jealous. XJjifor- 
tunately or fortunately I am not so 
built that I should have the privilege 
of being jealous towards the hon. Law 
Minister. >

Dr. Ambedkar: How can a Brahman, 
be jealous of an untouchable?

Fandit Malaviya: Better tell them! 
I am reminded of a shloka where 
Kumbhakarna asks Havana (Inter
ruption). If hon. Members will just 
hear what that shloka says, probably 
they will feel slightly better human
beings than before. Kumbhakarna
asks Ravana why in his attempt to 
win over Sita’s mind, with all his
demoniac powers of changing his
appearance, he does not take the shape 
of Rama when going to her, and
Ravana says: “The trouble is the mo
ment 1 take the shape of Rama or 
think of him. the mere association with 
the thought of Rama makes it impossi
ble for any evil thought to come into 
my mind! (Hear, hear). (Hon. Mem
bers: Repeat the shloka.) I will
reoeat many shlokas if my hon. friends 
will get me the time for it. Similarly, 
about Manu. I was saying that if 
we can expect a certain thing from 
Members of this House—of course,
there can be no possibility of their 
needing to go through divorces in 
matter of minutes—we may* not hope 
that the same thing will be done by 
those 80 per cent, of people also. 
Therefore, we should be cautious in 
our approach to this matter. If any
body can controvert that aspect of 
things, I would like to hear him do so.

I, therefore, repeat that this Bill is 
not only disapproved by the orthodox 
sections of the people but also by far 
the largest majority of the inhabitants 
of this land. (Some Hon. Members: 
No. No.) Somebody says: “For other 
reqsons than what you have stated” . 
Maybe, btit the fact remains, that 
whatever the reasons it is not approv- 

the large majority of the people.

I shaU come to the Bill itself. It 
has been said that as only Part II of . 
the Bill is now to be proceeded with  ̂
it is not necessary now that this Bill 
should be called the Hindu Code BilL 
Indeed, irrespective of the fact whe
ther the other Parts were excluded: 
from it or not, personally, I should 
have had a little less objection to the 
Bill if it had not been called the 
Hindu Code Bill. In our Constitu
tion we have given the name “ India  ̂
that is. Bharat” to our country. Why 
was this Bill not called the “Indian) 
Code”? I am not going into that 
question that it should apply to every
body. I am not concerning myself 
with that. I am not saying this on* 
that basis. But this country being 
named “India” , if this code, had been 
called the “Indian Code” , it would 
have had a different meaning and 
import. Once we say the “Hindu 
Code” the entire picture of what that 
word denotes comes to the mind. We 
must, therefore, know and keep into 
view what the word “Hindu” means.. 
It is a difficult word to explain in a; 
sentence. But if there is one feature 
in Hinduism which one might men
tion as of outstanding preeminence, 
it is the practically limitless tolerance,, 
and catholicity of that .system. Our 
Prime Minister, Pandit Jawaharlal 
Nehru, has himself talked of Hinduism 
and has said that it is probably best 
described by saying that it rests on 
the principle of live and let live. We 
have among the Hindus the most 
diametrically opposed viewpoints. We 
have in the highest coterie of sacred 
literature and philosophical schools 
the six Darshanas, one of which 
sparkles with the brilliance of the 
razor-sharp incision and acumen of 
the intellect of supermen and giants 
like Jaimini. Shankar and Kumarila—
I do not wish to use any adjectives of 
praise for them because it will be 
difficult t(̂  find suitable words—and 
on the other hand, it contains another 
system which is so obtuse, which is 
so crude, to say nothing worse, that it 
would refiise to see or understand 
anything which is not strictly before 
its physical eyes. The poor Charvaka, 
with the palm of his hand up before 
him. would refuse to understand that 
the back side of his hand also exists 
because it would not be pratyakshn. ..

Dr. M. M. Das: On a point of order, 
we have not come here to hear lectures- 
on Hindu philosophy and ancient 
rishis . . .  .

Depuly^Speaker; Order, order.:
I find the hon. Member  ̂ is very im
patient. He must have consideration^ 
for the other side of the view. I
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never expected that the hon. Member 
would go on interrupting. I repeated
ly say that this is a contentious matter 
and we are allowing sufficient time. 
I am also alive to the fact that a 
number of hon. Members have spoken. 
I am not concluding the debate now. 
The less the number of interruptions 
the greater the chance that he will 
finish it early. Otherwise, he will 
demand another day.

Pandit Malayiya: I was only point
ing out the wide diversity and catho
licity of philosophical and metaphysi
cal thought prevalent among the 
Hindus. I wish there were no need 
at ail for anybody to talk of the 
philosophical side of thines; I wish 
one could feel that it was unneces
sary. But, from such remarks it 
seems it is unfortunately necessary. 
What I was mentioning was that even 
in the Ddrshanas, while we have the 
pure Vedant on the one hand, we 
have the drunken reveller of a 
Charvaka ph loiopher, indulging in the 
five makaras! I shall not go into those 
five makaras .....

Some Hon. Members: Go on; go on
fandH  MalaTiya; ......because apart

my own reasons of decency, 
probably I may take it that some of 
even those Members who may not be 
deeply interested in philosophical 
thought might be familiar with them!

Mr. Î puty-Speaker: How are they 
useful for the discussion on this sub
ject?

Paidit malayiya: What I was trying 
tb point out was..........

Dr. Ainbedk«r: I submit the makaras 
are very u&efut

Mr. Deinity-̂ ieaker: Will this in 
any way corrupt the rnakarasl

Pandit Malaviya: We have that
diversity even in the principal 
Darshanas. Among them, again, we 
have the Astik Darshanas and the 
Nastik Darshanas. We have Darshanas 
which have talked of the mono-theistic 
principle of Parahrahma and Brahma 
send Jiva and also which have talked 
of the atheistic philosophy of No- 
Bra h met and No-Veda aMd No-God. 
We have in other spheres also equally 
diverse opinions and diverse state of 
things existing. There are some 
people today who find it fashionable 
to remind us that there were certain 
Tishis and others amon® the Hindus 
who were beef-eaters. Side by side 
with that. Hinduism is replete with a 
iMiversal reverential regard-for the 
<iow. We have iii the Hindu society 
youthful marriages; we have also in 
the ' Hiridii society youthful* sdnyasis.

We have in the Hindu society thê  
nru)st austere and difficult to imagine 
tapas; we have also in the Hindu 
society the most luxurious and lavish 
enjoyment of the senses. We Lave 
in the Hindu society the Brahman; we- 
have the chandala: not the chandala 
for whom we have only restrictions  ̂
and impositions, but the chandala for 
whom rights and privileges have been, 
prescribed, just as for the Brahmans 
(Interruption),

Mr. Deputy-Speaker: It is an offence- 
hereafter under the Constitution to- 
call any person a chandala or an un
touchable.

P]Ui^ Malaviya: There are so many* 
speakers around all at once, that I 
am unable to hear you, Sir.

Mr. Deputy-Speaker: Apart from^
any constitutional aspect, reference tô  
chandala is no longer advisable. It 
has been made an offence imder the- 
Constitution.

Dr. Deshmukh: He is only referring: 
to history.

Mr. ^poty-Speakf»r: There may be-: 
some history; but all history is not 
very good to mention. Let us forget- 
some nistory.

Pudlt Malaviya: I was referring tor 
it not as to an individual, but as to a 
system in the past. However, I will 
abide by what you have said.

Dr. Ambettar: Why should you?
Pandit Malaviya: The hon. Law  ̂

Minister asks, why I should. Only 
because I am a law-abiding Member- 
and not the other name that I had', 
been mentioning.

I was saying that in Hindu society- 
we have had that variety of things 
existing side b.y side in honour and in 
peace. That ha's been the great fea
ture of Hindyism. But that catholi
city and that tolerance was possible- 
only because there were some basic 
principles, fimdamentals which went 
to form the root of all things which. 
were first settled and ordained, and 
which have been maintained through, 
the ages without question or dispute: 
not narrow secretarian dogmas or 
rituals, nor any controversial thinĝ >. 
or rules, but certain basic fundamental 
principles which were considered as • 
sine Qua non of the continued, stable 
and smooth existence of society. These 
principles may be called by any 
name; but the.y remain the eternal • 
bedrock upon which any healthy so
ciety must rest. In this country,
the name given to these principles was. 
sanatana: sanatana not meaning, un- ~ 
fortunately, as a learned speaker said 
y^terday, that which is always,
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• ch^iizlng and mtpa nootana, but as 
: something which has always existed. 
Therefore, if we undertake the task of 
making any changes in the structure of 
Hindu society, we must be careful that, 
tamper as much as we might with the 

outward forms and paraphernalia, 
Avith the leaves and branches, we do 
not apply the axe to the root of the 
tree itself: that we do not disturb and 
that we do not up-root the funda- 

: mentals, the basic principles upon 
which society has been based, and 
which have carried it through the 
ravages of time as ‘ nolhing else has 

-carried any other society known to 
man in the world. Therefore, we 
must first understand what those basic 

; principles are.

12 N oo n .

I was slightly taken aback when 1 
«heard it said by no less than three 
august personages who go to fonn the 
Government of this country today, 
that the provisions contained in the 

..proposed Hindu Code Bill are in ^c- 
• cordance with what is found in the 
Hindu Shastras. I have also heard it 
said that a profound study has been 
made of those Shastras in order that 
this Bill might be put up in this form. 
One would naturally hesitate to cross 

:swords with men of so learned a dis
position. But the Hindu Shastras 
-have been the property of , the world 
for the ages. Many people have 
read them or can read them. With 
the very limited knowledge that I 
am privileged to have of them, it has 
not been possible for me fo find justi
fication for that statement so far. I 
would, therefore, suggest that if it is 
the claim of the Government that 
they are basing the Hindu Code Bill 
upon the sanctions contained in the 
Hindu Shastras, then we should pro
ceed on that premise. It will be 
different, however, if a wider stand is 
taken and it is said that it is not the 
Hindu Shastras, it is not the sanctions 
contained in them, but it is the wis
dom and the whim and fancy of the 
framers of this Bill, it is the inclina
tions and the desires of those who are 
at its back, which have been the

■ determining factors in the preparation
• of its clauses and details. To the best
■ of my knowledge, no such statement 
has been made so far. I will, there
fore, proceed on the assumption that 
the claim remains that the Bill and its

-provisions are based on the Hindu 
Shastras. If tha’t is so, I would like 
very much to get a clarification from 
the Law Minister as to how that point 
is to be determined, as to what is said 

point in the Hindu
IS and what the meaning of

that statement in the Shastras is. I 
know what I am sayin f̂ nftist mean 
mere waste of time for a man like the 
learned Law Minister, because, I have 
no doubt, that he is familiar with the 
meaning of what I am saying. But 
we the Members of this Parliament are 
here to legislate on a vital issue, and 
if we are going to legislate on a matter 
of such universal importance, and if 
we are going to do it on the basis of a 
certain thesis, namely, that it is being 
done in accordance with the tenets of 
Hindu Shastras. I feel thac it is cur 
duty that we the Members of this 
House should then keep in mind the 
rules, the methods, and the recognised 
procedure by which the meanings of 
the Shastras and their words are inter
preted. The Meemamsa applies itself 
to that high purpose, because in a 
society like that of the Hindus, where 
the law came, not from a Government 
or from a Minister, howsoever high and 
mighty..........

Shri Sidhya (Madhya Pradesh): 
Plea^ address the Chair.

Pandit MalaTiya: My hon. friend 
Shri Sidhva asks me to address the 
Chair. I have been doing nothing 
else. I wish Mr. Sidhva would not 
forget so easily.

The Members of this House should 
know that in a society like that of the 
Hindus where everything has been 
based—for, God only knows how many, 
millions and millions of years, or 

, thousands and thousands of years— 
upon certain texts coming down 
through the ages; where we had not 
the printing presses or * the printing 
paper, where everythin had to be 
committed to memory 'and. had to be 
passed down from the teacher to Hie 
pupil and from the sire to the son, 
where everything depend upon the 
correct pronimciation and intonaUon 
and upon the correct text and upon 
the correct interpretation of old and 
ancient words and mantras, where 
new codes and new treatises, not 
printed on paper, but in the minds and 
memories of men came up from time 
to time and had to be assigned their 
'right importance and place; in such a 
society, disaster would h^ve followed 
if the most minute, if the most ex
haustive and positive rules had not 
been laid down for the interpretation 
of those texts. And in the Meemavisa 
we have it laid down how any text 
of the Srutis or the Smritis should be 
interpreted. It is also laid down that 
the meaning of the law cannot be 
known xxierely by looking at a sentence 
at one place. So many tests—urov- 
ing tests—have to be applied to
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If, therefore, it is the claim of the 
Government that the Hindu Code BiU 
is based on principles and tenets con
tained in the Hindu Shastras, my 
earnest request is that we should care
fully and according to the rules, exa
mine the various provisions and then 
find out if they violate what is con
tained or laid down in the Shastras or 
not. My humble submission is that 

ai B n )t c nly lot in conformity 
with Hindu Shastras, but go diametri
cally against them. (Interruption) 
Somebody is saying at my back that 1 
am now expanding. I wish my friend 
would understand that if I wished to 
expand these ideas it would take days 
to finish.

Shrl Munavalli: That is your inten
tion also.

Pandit Malaviya: We have known 
of the concept of omniscience. I find 
that thers is a new phenomenon of it 
here, who knows the minds of others.

Shri MimaTani: Ttrtainiy.
Pandit Malaviya: I congratulate the 

hoff. Member. I wish to submit that 
I am trying to confine myself as 
rigidly as possible to the shortest 
possible limit. I am saying this with 
a sense of responsibility. ' Let any 
Member of this House who would like 
to have an exhaustive and expanded 
exposition of the points I ' have made, 
let him do me the honour of coming 
to me after this sitting and I will then 
make him see how much there is to 
say, how much there is to study and 
ponder over each one of the points 
that I am only briefly mentioning here.

I was submitting that if we have to 
go by the Shastras the whole matter 
simplifies itself, because there will 

' then be no room for any difference or 
controversy. If the two parties to a 
case have agreed upon a measuring 
rod and there is no dispute about it. it 
should easy then for any, set of 
normal people to take up that yard
stick and measure the cloth to the 
mutual satisfaction of both. If it is 
agreed that it is on the basis of the 
Shastras that we are going to enact 
this law, according to the rules of 
interpretation so clearly laid down, it 
should be easy for anybody and the 
hon. Law Minister to sit down, go 
throxigh clause by clause and deter
mine. (Intermvtion) I see that the 
hon. Law Minister has a very clear 
vision. The Law Minister or any 
other member or even myself may 
have any view of a matter. But 
when the bon. Law Minister and 
others agree that there is a yardstick.

by which a piece of cloth has to be- 
measured, there can oe no room for 
any difference or controversy. (Inter
ruption). I have already mentioned, 
but obviously it has not yet been suffi
ciently mentioned for my friend Mr. 
Bharati that there is a yardstick, which, 
has come down to us from the ages 
(Shri Bharati: The measurement
differs so widely.) airrording to which 
the interpretation of the sacred texts 
has to be made.

Shri Bharati: The difference in the 
yardstick is one inch to a mile.

Pasdit Malaviya: My friend Mr. 
Bharati says that the difference bet
ween the yardsticks is one inch to a 
mile. I do not know if I can say 
anything about that remark, because 
it carries in itself the visible and the 
obvious, that mv̂  esteemed friend is 
altogether unaware of the nature of 
the yardstick I have mentioned. There 
would be no question of any difference, 
not even one in one millionth of a 
millimeter. Therefore, if that can be 
agreed upon I think all controversy on 
this matter would end and there would 
be no need for us to say anything more 
at this stage. We can then easily 
leave it to the hon. Minisier. I can-, 
place the entire matter in his hands 
not only as the umpire or the judge 
for those who are in favour of the 
Code but also for those who, like me, 
want him to go through the clauses 
item by item according to the text of 
the Shastras, interpret them tkrough 
the Mimamsa and apply them to the 
provisions of this Code and say if they 
do not militate against them. If he 
says that I shall be satisfied and I 
will offer no further opposition. I 
do hot think anything more fair or 
reasonable could be said. If however, 
that cannot be done,' the least we 
could ask for is that the claim that 
the Hindu Code Bill contains provisions 
which are all based upon what is con
tained in the Shastras should be com
pletely given up and withdrawn, so 
that the millions of our people who 
may not have the opportunity of being 
critical enough to examine the basis of 
such statements may not be misled by 
such entirely wrong and misleading 
statements and they may not fall into 
that dangerous pit, Probably the 
Bill may have been prepared innocent
ly, but it has within it the potentiali
ties for untold and immeasurable mis
chief If that also cannot be done 
there can be no other way for Mem
bers of this House or those of them 
who feel like me, but to examine all 
these proposals in extensive detail in 
the li^ t  of what is said in the Shas- 
tras with regard to them. It will be 
a long process because if the daim is
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made that what is stated is according ' 
to what is la*id down elsewhere, it can 
only be given up either by mutual 
agreement or by the weight of facts 
as distinct from opinions; and estab
lishing those facts can only mean that

- on every clause and every sub-clausfe. 
on every subject and almost on every 
word this House should have the 
opportunity and the benefit of having 
its attention drawn to the relevant 
texts in the wide range of Shastras 
and law books of the Hindus. I do 
not know if that will be considered 
possible; I have no doubt it must be 
permissible; but I do not know whether 
that will be considered possible and 
practicable. I would therefore beg 
the Government not merely in the 
interest of fairness and justice towards 
the subject which is before us and 
towards the people who are aflected 
by it. but indeed in the interest of the 
progress of this Bill in this House, 
that they should re-examine their 
position on that point and either make 
up their minds to proclaim to the 
world that the Hindu Code is not 
based on the Hindu Shastras, and 

‘ does not care for what is laid down 
therein, and is the product of the 
wisdom and fancy of those who have 
prepared it; or, they should adopt the 
procedure which I have suggested, viz., 
have a thorough and non-partisan exa
mination made ofj each of the clauses 
and then bring up before this Parlia
ment only those which, it is incontro' 
vertibly agreed, are in accordance 
with the Shastras that have prevailed 
Pince so long.

There are certain other difficulties 
also in this matter. This Bill, it is 
now said, will confine itself only to 
the subjects of marriage and divorce. 
But my difficulty is that that fact by 
itself does not make the slightesx 
difference in the nature of this ques
tion. If there were any part of this 
Bill which was altogether jincontro- 
versisil and if that were taken up, 1 
would understand that the same might 
have been allowed to go through this 
House without much difficulty or con
troversy. But can there be anything 
more fundamental, more controversial 
than the question of changing the laws 
of marriage among the Hindus? I 
submit it is not possible to think ot 
anything more, contentious. Somebody 
may say that the other parts of the 
Bill are more contentious—I am quite 
sure somebody else will equally em
phatically say that the part relating 
to marriage and divorce is the most

• conttp^ersial. Therefore, the fact 
thlit it has been decided that the pro- 

\gress of this Bill will remain confined 
rto thes  ̂ parts, does not make any

change m the fundamental aspect ol 
this question. We have therefore to 
TC very cautious in proceeding with 

-It. I mentioned that the vast bulk 
pf the people are against it, but there 
is something even more fun’tiamentally 
wrong in the situation. The hon.
Law Minister himself at one stage,
wiien on a previous occasion this 
matter was before this House, said 
in reply to an inquiry by an hon. 
Member that it was not intended at 
that time that his Bill should apply to 
the people of what was then called 
the Indian States. And in his usual, 
careful and accurate manner he said 
that if at any time the States came 
into the picture, the matter would 
have to be gone into entirely before 
it was taken up—or something to that 
effect; I am not quoting his words. 
Everyone knows that this Bill was not 
published in any Gazette of those 
States. It was published in the Gazette 
of the Government of India, it was 
published in the Gazettes, of some of 
the Provinces, but because there was 
not thought to be any occasion for it, 
it was not published in the Gazettes of 
any of the States. And the people 
of the States did not therefore find 
themselves called upon to consider 
the matter; in fact, they had no con
cern with it whatsoever. What has 
been the result? Today, by the fact 
of our new Constitution all that 
territory forms part of the land and 
whatever is passed today is going to 
apply to the people of all those areas. 
Does anybody pause to <;onsider the 
preposterous nature of the situation? 
One-third of this country—not a little 
portion here or a little portion there— 
but whole one-third of this vast 
country.......... ,

Shri Munavalli: It is not so, because 
many States have already been merged 
in the provinces.

Pandit IVIalaviya: My friend says 
“It is not so, because many States have 
been merged in the provinces” . I 
dare not controvert so wise a state
ment, but I thought that even before 
they were merged and surely since 
after their merger no publication of the 
Bill has been effected anywhere.

Shri Monavalli: Question.
Pandit Malaviya: My friend qu*- 

tions that statement. I think he is 
beyond me. One-third. I saia Li*d 1 
repeat* of this great sub-continent is 
going to be subjected to a law which 
is going to affect fundamentally the 
very foundations of their life and 
existence without their having had an 
opportunity to see what it is.
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Shri Lakshmanan (Travancore-Co 
chin): May I point out that in some 
Part B States the Bill was publishea 
—̂ in Travancore-Cochin, for instance*;

' .
Shri Bharali: 1 wonder if the hon, 

Member knows about any of the 
other States also.

Pandit Malaviya: I do not belong to 
that school which refuses to see any
thing except the palm of its hand. I 
do not mind the interruptions because 
I know what I mean and I know what 
r am saying. I am not saying it 
merely because I wish to say something 
or because 1 should say things which 
would please anybody, but because I 
believe in what I say. No amount of 
interruption, no amount of cries of 
‘Question’, can dislodge the truth. If 
a thing is true and correct, then what
ever anybody may say and these 
‘Questions" only help to clarify matters.

Shri J. R. Kapoor: Interruptions are 
helpful.

Pandit Malaviya: Whether they are 
meant in a spirit of helpfulness or 
otherwise. I do not in the least degree 
mind them. If on a matter of such 
importance and gravity there are in
deed arty doubts in anyone’s mind and 
if any questions suggest fhemselves 
to any Member, I feel, on the contrary, 
that the object, the very Ideal, of a 
parliamentary system of legislation 
would be defeated if that Member did 
not have the opportunity to raise his 
doubt and to ask his question, and it 
anybody who is on his legs, does not 
attempt to reply to his best ability 
to the question that is asked. I ther^ 
fore do not object to interruptions.

Shri Radhelal Vyas: May I ask the 
hon. Member to enlighten us as to how 
the law of monogamy and divorce 
which is in force in Madras and 
Bombay has affected the Hindu so
ciety? ^

Mr. CSiainnan: May I ask tne hon. 
Member not to lose the thread of his 
argument and not to be misled by the 
Interruptions?

Pandit Malaviya: I am very grateful 
to you, Sir, and I assure you that I 
atand in no fear of being misled. I 
«vas saying that in all these States p>eo- 
ple have had no opportunity at all of 
knowing what •-this Bill is. It is possi
ble for me to go into this point at great 
length, to go into the well known and 
universally accepted principles and 
methods of legislation and to point out 
the monstrous impropriety of such a 
state of things. But I believe that in
stead of doing that I should merely 
draw attention to that fact and hope 
that» Government will still see how 
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grave an injustice is being proDo?.ed ta 
be done in that manner arid would find 
out if they can yet undo it to some ex
tent at least, if not wholly. It cannot 
be possible now, if the Bill is to be 
proceeded with immediately—as the 
Government have declared— f̂or it tO' 
be ^rculated or published for the in
formation of those people. I will, 
therefore, not waste time in suggesting 
that procedure.

I happen to have the privilege of 
having by my side a sister who is ail 
the time helping me by murmuring  ̂
something or the other into my ears.

Shrimati Renuka Ray: I was point
ing out that this was the best speech 
in favour' of bringing in the reforms 
contemplated in this Bill.

Shri Mnnavalli: I want to enUghte» 
my friend over this matter because....

Sardar B. S. Man: It is the time 
of the hon. Member who is already oit 
his legs to enlighten the House.

Pandit Maitra: The hon. Member has 
raised a very important point that the 
Bill was not published in the States...

Mr. Chairman: I do not know why 
the hon. Member should advocate his 
cause.

P»idit Malaviya: In view of the fact 
that the-Bill has not been published in 
the States and is now going to be ap
plicable to them also in all probability, 
something should be done to redress 
that glaring injustice. How it can be 
done would probably be best devised 
by the hon. the Law Minister. As I 
said, it is no use making an impracti
cable, theoretical suggestion at a stage 
when it is not feasible. I, therefore, 
do not say that this Bill should now 
be published or circulated for their in
formation. But, probably, we can de
vise some other way by which that 
difficulty might yet be overcome, at 
least to a degree. And I would sug
gest for the consideration of the Law 
Minister—not as one who is opposed 
to the Bill necessarily, but as one with 
^ o m , I think, he may find himself 
at one on this issue—thfft the people 
of such a vast portion of the counliy 
should not have a clear and legitimate 
grie\jance of that nature. I would 
suggest to him to consider this propo
sition at least with respect to those 
States if not for the rest. The amend
ment of which I have given notice and 
which I have moved says that this Bill 
should apply to anyone only after a 
referendum has been taken in the State 
to which he belongs and. in accordance 
with the result of that referendum, the 
Legislature of that State has decided 
that the Bill should apply thereto. I 
shall come to that in due course. But
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[Pandit Malaviya] 
may I suggest now—whether that 
amendment of mine is accepted in its 
entirety or not—that the hon. the Law 
Minister might consider the propriety 
of providing in the Bill that at least 
with regard to the parts of the country 
which were then called the Indian 
States, where this Bill had not been 
published, this Bill should not come 
into force unless, after due publication 
and circulation, it has been considered 
in the Legislatures of those parts and 
the Legislatures have decided that it 
should apply to them? That will at 
le^st remove this glaring fault, the 
glaring omission which stares us in the 
face today.

Shrimati Rennka Ray: And let us
bave the tyranny of ihe Brahmanical 
society foe the next thousand years!

Paniittt^l^laTiya: My esteemed sister 
says “Let us have the tyranny of the 
Brahmanical society for the next 
thousand years” . I can only wish and 
pijay that not for a thousand years but 
for eternity, not only my good sister 
but the whole world might rise to the 
level and concept of the Brahmanic 
ideal— t̂he ideal which has always 
:stood for fairness and justice to all, 
which has stood for the performance of 
duties and actions due to others rather 
than insistence upon the rights and 
privileges of its own, which has en
joined not a life of aggrandizement, 
not a life of self-interest, not a 
life of low thinking and low living, but 
a life of noble and lofty idealism and 
practical selflessness where the Brah
man more than anyone else in society 
but indeed not only the Brahman but 
every member of society abnegates 
himself, ignores himself, allows him
self to suffer that others may grow,  ̂

, may prosper and mary live. I know 
that the beauty and the sublimity of 
that concept is lost upon some of my 
hon. friends, (Hca .̂ heai .̂ I hope 
and pray that society and mankind 
will yet be able to rise morally, socially, 
ethically, spiritually and ideologically 
where the Brahmana will be the true 

' Brahmana and all members of society 
will rise to the level of that age! I am 
not ignoring the fact that the Brahmana 
has deteriorated as all others have......

Shrimati Durgabair In preaching and 
practice, both.

Shri R. K. Chaudhtiri: Why should 
the lady Member interrupt?

Pandit Malaviya: My sister there,
/ except that we are bom of different 

parents is like a real sister to me be
cause we have both been bom of the 
same institution. That sister of mine 

that the Brahmana should rise 
sfeiffc and lofty both in precept and

practice. I wholeheartedly and with 
every fibre in me pray with her that it 
may be so; and indeed that it may be 
so with all others as well.

Dr. Ambedk'ar: In the meantime, let 
us have the Hindu Code.

Pandit Malaviya: If we can rise 
again to that pure and noble Brahmanic 
ideal, then the Hindu society will have 
no more of all its troubles and ills but 
will once again become the leader of 
mankind as it was at one time; not at 
the time when there was any injustice 
or tyranny by any section of society 
over any other but at a time when 
every member......  . .

Shrimati Rennka Ray: Remember it.
Pandit Malaviya: Of course I i emem- 

ber it, otherwise how should I say it. 
But it is Mrs. Renuka Ray who needs 
to know it and to remember it.

Shrimati Renuka Ray: You are talk
ing about the Hindu society during the 
days of its decadence. Please remem
ber the Vedas and the Upanishadas.

Mr, Chairman: May I xequest the 
hon- Member to proceed with his argu
ment as he was proceeding before and 
not to answer these interruptions? 
Otherwise the main thread of his theme 
will be lost. I would request hon. 
Members not to interrupt the speaker.

Shrimati Durgabai: May I interrupt. 
Sir? Is not this Bill intended to bring 
the example of Rama to all men? Is 
not that a subject matter now?

Mr. Chairman: This is a very clear 
interruption.

Sardar B. S. Man: It is very dan
gerous nowadays to ignore interi^upt- 
ions from hon. lady Members.

Shrimati Dnrgabai: In the matter of 
interruptions, there is no distinction 
between lady Members and others.

Pandit Malaviya: In the Brahman
society the woman has been given the 
highest place. There is nothing higher 
than the mother.

Dr. M. M. Das: One man marrjring 
2.50 wives: is that the dignity confer
red on a woman?

Mr. Chairman: Order, order. Let 
the hon. Member proceed.

Pandit Maitra: Which man has mar
ried 250 wives?

Dr. M. M. Das: 1 am referring . . . .
Mr. Chairman: Order, order. No 

mutual wranglings; we must keep the 
decorum of the House.
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Pandit Malaviya: To go back to where 
I was, I was therefore submitting that 
if nothing else could be done, we might 
at least have this measure made appli
cable to the areas which were previously 
called the Indian States only after that 
process has been gone through viz., 
that it has been published and circul
arised there and the Legislatures con
cerned have decided that it should 
apply to them.

There is yet another difficulty which 
I have. And that is, that when the 
Hindu Code was first framed, according 
to the Constitution which was in force 
in this country at that time, agricul
tural property was not a subject on 
which the Central legislature legis
lated. As a result. 90 per cent, or 
probably even more of the landed pro
perty in this country did not come 
under its jurisdiction.

[ M r . D e p u t y - S p e a k e r  in  the Chair} 
Now, agricultural property has also 
been put in the Concurrent List and 
this legislation, if passed, will apply 
to landed property also all over the 
country. TTie scope of this Bill, there
fore, has been expanded almost 5K)0 
times over. As it stood before, it 
would have concerned only a very 
small fraction of the property in tne 
nation.

Mr. Deputy-Speaker: That is no
longer the subject matter of this Bill, 
unless the hon. Member thinks that as 
a consequence of the marriage, tiie 
children will be entitled to iJiat also.

Pandit Malaviya: I am at present 
talking of the application of the Bill 
and its import. I was pointing out......

Mr. Deputy-Spealier: The hon. Mem
ber evidently was not here. We have 
^aid that this Bill is confined to rhar- 
riage and Divorce. Property, inheri
tance, succession are not gone into 
now, unless indirectly the hon Mem
ber says that the consequence of mar
riage will be some offspring and they 
may be entitled to some landed pro
perty.

Pandit Malaviya: Sir, I have the 
same difficulty which I had cnce be
fore. So many speakers are about that 
I could not hear you!

Mr. Deputy-Speaker: The property 
chapter and other parts are now ex
cluded from the scope of the Bill. We 
confine ourselves to marriage and 
divorce alone. Therefore, the hon. 
Member need not dilate upon that 
matter now.

Pandit Malaviya: What I was sub
mitting was not with regard to the 
nature of the provisions in respect of 
property. What I was submitting and 
another point which I had tried to 
make out before you came back was

with regard to some of the vary ob
jectionable features and circumstances 
relating to the situation in which this 
Bill is now being put before this 
House. And I was, therefore, pointing 
out that a very grave and fundamental 
change in the circumstances has oc
curred, namely, that when the Bill was 
first framed, it did not have any ap
plicability to 90 per cent, of the ex
tent of this land. But it will now have, 
on accotfet of the adoption in the 
Constitution of a Concurrent List on 
which agricultural lands and pro
perty have been placed..........

Mr. Deputy-Speaker: The Bill is not 
pressed so far. It is now confined only 
to the part relating to marriage and 
divorce. There is enough time for 
hon. Members to consider when ano
ther Bill comes as to how it will 
affect agricultural land. Today we 
need not dilate upon that tnatler. 
Whatever might have been the change 
due to the agricultural lands being put 
in the Concurrent List, we are not con
cerned with that now.

Pandit Malaviya: Sir, I will obey 
your ruling or decision. But I wi.sh 
to submit for your consideration what 
I have to say and I will do as you will 
direct me. If at any time any BiH in
cluding the clauses relating to agri
cultural property comes up, then of 
course, it will be time for us to dis
cuss the details pf the clauses of that 
Bill and to express our opinions upon 
them. But at this stage, as you have 
stated. Sir, I am not trying to express 
any opinion whatever upon the ques
tion of the landed property in this 
country, or the methods of its disposi
tion. I am not spesiking on tiiat sub
ject. But what I wish to bring out is 
about the scope of the Bill itself. What
ever may be its provisions, whether it 
is marriage, whether it is death, or 
whether it is anjrthing else, it will 
somehow apply itself to all. I 8m try
ing to show with whom the provision.s 
will come into compact. For instance, 
just before you returned to the Chair 
I was arguing that the States in which 
the Bill had not been published should 
not be put under this Bill straightway, 
and there should at least be a pro
vision that only after it has been pub
lished in the respective States should 
the respective legislatures be ask^ to 
decide upon it. Similarly, I beg to 
submit that what I was .irguing was 
not the question of any landed pro
perty or any other property es such, 
but the nature of the applicability, the 
nature of the thing, what this Bill or 
any Bill of this nature, can now com
prehend as against what it couid com
prehend before. Therefore. I 
confine mys6lf to that aspect of the 
matter a.nd not go into the question of 
property it  ill.
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M r. DeiHity-Speaker: The hon. Mem
ber has taken two hours and we have 
some other work also to do. I thought 
the hon. Member was concluding and 
I was anxious to call upon the hon. 
Law Minister to speak. Kow, may I 
know how long the hon. Member is 
likely to take"? I may adjourn the 
half-an-hour discussion to some other 
day, if the hon. Member is likely to 
finish sooD- We have another fifteen 
minutes left now. -

Pandit Malayiya: Some of my hon. 
friends may laugh. Sir; but it is diffi
cult for me to say how long I will take.
I  hope you will believe me. Sir, that I 
have been trying not to dilate or to , 
be expansive in my arguments. Some 
hon. friends have said that I was dila
ting. I can only say that if any one of 
them would do me the honour of meet
ing me outside the Chamber and lett
ing me explain to him my view point 
about any one of the points which I am 
touching upon here, then he would 
know’ how much there is to be said on 
each one of these points, and how I 
am trying to confine myself only to 
the most essential things. Therefore...

M r. Depaty-Speaker: May I know 
whether it is possible for the hon. 
Member to finish in another fifteen 
minutes?

Pandit Malaviya: I do not think that 
will De possible. I may tell you, Sir, 
that I have got here a heap of notes 
and books which I have not yet even 
once touched. I am saying this in all 
sincerity and I am trying to confine 
myself to the most essential things. If 
I wanted to take up each one of the 
points in great detail, it would "be diff
erent. I am trying to confine myself 
to the essentials. Yet I feel so deeply 
and so strongly on this matter and the 
subject is so importmit and vast that 
I am afraid it will not be possible fur 
me to finish today. But I am in yvur 
hands, Sir.

M r. Depnty-Speaker: How long does 
the hon. Member propose to take?

D r. Ambedkar: Five days.
Pandit Malaviya: The Law Minister 

says five days: I would not niind five 
days. _

Shri Sondhi (Punjab): The challenge 
is accepted.

Shrim ati Durgabai: May I suggest 
to my brother Member that his thesis 
may be printed and circuited and 
taken as read?

Hon. Members: No, no.
Pandit Malaviya: When my hon. 

siste%jnakes the Constitution of this 
c o u n ^  and also the rules of Parlia

ment. then iprobably we shaU have- 
that procedure.

Sardar B. S. Man: That day is not 
fa r off.

Pandit Malaviya: I would not un
necessarily take too much time but I 
would not be able to finish today.

M r. Deputy-Speaker: Let ms know 
how long he will take from now.

Or. .^ b e d k a r: If n<dt five days five 
hours.

Pandit M alaviya: I have lots to say.
I shall be entirely guided by you. If 
you will permit me I will leave the mat
ter open to you. I am prepared to come 
to you and show you my material and 
leave it to you as the custodian of the 
privileges of all Members of the House 
to teU me how much time I should, 
take.

M r. Deputy-Speaker: It is not my 
intention to curb or t;urtail the dis
cussion on any point. Two hours have- 
already been taken by the hon. Mem
ber and already we have discussed for 
six days. So far as the books and 
other references that the hon. Member 
has mentioned, they are for detailed 
consideration and he will not lose his 
opportunity. There are the other 
clauses on which he may bring to bear 
his knowledge of those tracts which 
he has. So far as the present occasion 
is ccMicemed half an hour more should 
be sufficient to the hon. ?vlember.

Pandit Malaviya: I fear that may not 
suffice. If you will permit me I will 
put it in another way: I shall try to be 
as brief as possible. If you would 
rather that I cut short as much as pos
sible I will devote myself to two points, 
namely marriage and divorce tomorrow 
and finish as quickly as I can. It may 
be that I will need ......

D r. Ambedkar: Five hours.
Pandit Malaviya: He has come down, 

to five hours from five days. Do you 
think. Sir, that is unreasonable? I 
shall try to make it as much less aŝ  
possible. I am not saying this lightly..
I will earnestly endeavour to make it 
as short as possible, perhaps two to 
two and a half hours.

Shrim ati Renaka Ray: I want to 
a question, Sir. This clause 2 deals* 
with applicability. I want to ask you 
again whether we can bring up the 
whole subject of marriage and divorce 
when the consideration stage is over.

M r. Depaty-Speaker: The hon. Mem
ber wants my ruling again and f-gain.
I wish only to say, is it necessary at 
the end of the discussion to give a rul
ing? Anyhow this much is clear. The 
hon. Member will try to conclude as
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•early as possible tomorrow so fî r as 
this matter is concerned and after he 
•concludes I will call upon the hon. L.aw 
Minister. I shall immediately take up 
the half-hour discussion now and we 
^hall go on tiU 1.30. I thought the 
^hon. Member, Pandit Malaviya might 
conclude if we sat for another half an 
-hour today, but there does not appear 
to be any chance of that. Therefore, 
if he will take some more time to
morrow, immediately after him I pro-, 
:pose calling the hon. Law Minister.

Shri B. Das (Orissa): Sir, the re
formists are keeping very quiet on the 
floor of this House. Two violent, 
though very outstanding speeches 
"have been made by my friends, Sardar 
Man and Pandit Malaviya. There
fore, you will permit us who are the 
majority in this House to have a say, 
apart from what Dr. Ambedkar will 
have to say in his final reply on behalf 
o f Government.

Hon. Members; Yes, Sir.
Shri Syamnandan Sahaya: Yes. Sir, 

the father of the House should be 
given a chance.

Shri ShiT Charaii Lai (Utiar Pra
desh): Sir, we have amendments on 
-which we want to speak.

Kfawaja Inait Ullah (Bihir): Sir. so 
many amendments have been movcKi 
regarding this clause so as to bring 
within the scope all Indians, and so 
much has been said on that point. 
Therefore, I wish to throw some light 
on the Muslim point of view, ns to 
whether they can accept it or not. So 
I must have some time.

Shri R. K. Chaudhnri: May I respect
fully point out that yesterday when 
I raised this question of opposition to 
an amendment, you were pleased to 
say that such opposition vvould be al
lowed. And I particularly laid stress 
on the amendment by which the hon. 
Dr. Ambedkar wants to introduce 
’“tribe”, which is a very important 
matter. I want to speak on that—I am 
not going to speak on other subjects.

Mr. Deputy-Speaker: Merely because 
an hon. Member tables an amendment 
he is not entitled to speak. I am allow
ing all elucidation on points to those 
who have tabled amendments. But 
when similar amendments have been 
tabled and one or two hon. Members 
have spoken, on account of the time 
which is already taken if some hon. 
Members who have tabled amendments 
are not able to speak, I do not think I 
need wait so far as this matter is con
cerned. We are having a second read
ing on this clause 2. As regards the 
request of my hon. friend, Khwaja 
Inait Ullah, I am seriously considering
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whether that amendment wWch wants 
to apply this Bill to Muslims and 
Christians is not enlarging the scope 
of the Bill. I do not think any further 
discussion on this matter is necessary. 
Anyhow, I am going to call the hon. 
Minister immediately Pandit
Malaviya.

Shri R. K.. Chaudhuri: 1 wanted to 
oppose Dr. Ambedkar’s amendment 
relating to the introduction of the word 
“ tribe” .

Shri J. B. Kapoor: With regard to 
what has fallen from you. Sir, about 
the admissibility of the amendment 
seeking to enlarge the applicability, 
may I submit that even at an earlier 
stage this point was taken up and 
then we were assured by the hon. 
Speaker that before any ruling was 
given on that point we would be given 
an opportunity to have our say bn the 
matter. It might be the Chair’s first 
impression that it n ây not perhaps be 
within the scope, but you will please 
permit us to have a say to convince 
you how easily it comes within the 
scope. If that be your ruling I may 
submit' many of the amendment? of 
my hon. friend. Dr. Ambedkar would 
also have to be declared out of scope.

M r. Depnty-Speaker: Dr. Ambedkar 
himself to l»e ruled out of this House?

Shri J. R. Kapoor: Not he, some of 
his amendments; because they are very 
much on the same lines as this amend
ment. ,

M r. Depnty-Speaker: One wrong 
amendment does not make another 
amendment good. If any of the hon. 
Law Minister’s amendments also en
larges the scope it is out of order— ŵe 
will consider that matter.

Pandit Malaviya: I have another 
amendment of which I have given 
notice—a short amendment which I  
shall move tomorrow at the end of my 
speech. .

M r, Depnty-Speaker: Provided it is 
an absolutely formal amendment.

Pandit Malaviya: I gave notice erf it  
day before yesterday.

Khwaja In a it Ullah: I will not take 
more than a few minutes.

M r. Depnty-Speaker: No, Sir.
Shri R. K . Chandhnri: What about 

my point, Sir?
M r. Deputy-Speaker: The hon. Mem

ber has got the ‘Ayes’ lobby and the 
‘Noes’ lobby. He can vote against the 
clause if he likes.

It is now too late for us to embark 
upon the half-an4iour discussion. It 
will be taken up on some other day.

The House then adjourned till Half 
Past Eight of the Clock on Thursday, 
the 20th September, 1951.




